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INTRODUCTION 

1 T the Chairman of the Public Accounts Committee having been 
authorised by the Commuttee 1n this behalf present this their First report on 
the Appropriation Accounts of the Composite Punjab Government for the 
years 1964 65 and 1965 66 and the Audit Reports 1966 and 1967 

2 As there does not appear to be any hkelthood of another Session of 
the Vidhan Sabha being held before the 3ist March, 1969 this report 15 
being presented to the Speaker with the request that he may be pleased to order 
1ts printing publication or circulation under rule 246 ofthe Rules of Procedure 
and Conduct of Business ॥ा the Punjab Legislative Assembly The Report 
may be presented to the Vidhan Sabha durning 1ts next session at the frst 
convenlent opportumty 

3 The questionnane on the paragraphs/notes appearing पा the Appro 
priation Accounts and Audit Reports referred to 1n paragraph I above relating 
to areas now formung part of the Haryana State weie framed and 1ssued by 
the Public Accounts Committee for the years 19566 67 and 1967 68 Those 
Commuttees could not however complete the scrutiny of the Accounts 
and Audit Reports ता. question for want of ttme and, therefore, could not 
present any Report 

4 The Commuttee for the year 1968 69 undertook the unfinished work 
of those Comnuttees and also exammed the representatives of the Depart- 
ments concerned 

5 A bref record of the proceedings ए each meeting of the Committee 
has been kept पा the Haryana Vidhan Sabha Secretanat 

6 The Commuttee 2150 visited the Government Live~Stock Farm, Hissar 
to have first hand information on the spot This helped the Commuttee 1m 
detailed examination of the Amimal Husbandry Department 

7 The wrregulanties pointed out in the Audit Reports 1966 and 1967 
relating to the Bhakra Canals Admimstration Irngation Department and 
Haryana State Electricity Board are also left over for examination by the 
successor Commuttee as due to non availability of sufficient time the present 
Committee could not take up this work 

8 Besides the questionnaire on a number of paragraphs of the Audit 
Report, 1967 are yet (0 be framed by the Commuttee  This work may also 
be taken up by the successor Commuttee 

9 The actron taken by the State Government with regard to the 
implementation of recommendations/observations contamned 10 the previous 
reports of the Public Accounts Committee of the Composite Punjab relating 
to the area now forming part of the Haryana State 185 been left aver (0 be 
examined by the successor Commuttee Such recommendations/observations 
are contained at Annexure 1 

e
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10 The Commuttee place on recoid विदा appreciation of the valuable 
asststance given to them by the Accountant-General (Punjab Haryana and 
Himachal) and his staff and are thankful to the Secretary to the Government 
Haryana Finance Deparrment and his repiesentatives and घाट 1epresentatives 
of various Departments who appeared before them from time 10 time The 
Comnuttee are १150 thankful to the Secretary Haryana Vidhan Sabha and his 
staff for therr whole heaited co operation and assistance given by them 

KHAN ABDUL GHAFFAR KHAN 

Chairman 

Chandigarh 
The 21st March, 1969



REPORT 

1 The Public Accounts Commuttee for the year 1966 67 consisting of five 
Members including the Chairman was nommated by the Speaker, Haryana 
Vidhan Sabha under proviso to sub rule (3) of Rule 250 of the Rules of 
Procedure and Conduct of Business in the Punjab Legislative Assembly on 
the 981 December 1966 vide notification No C B Genl 2/66/9 dated the 
12th January 1967 Shn Sita Ram Bagla was appomnted OChairman 
of the Commuttee The Commuttee held three sittings during 1ts tenure 
The Committee fiamed questionnaire on the paragraphs/notes appearing 
पा the Appropriation Accounts of the Composite Punjab State for the year 
1964 65 and Audit Report 1966 relating to the Industries Department 
and Public Works Department (B & R Branch) in 50 far as these related to 
Haryana State The Commuttee could not examine the representatives of 
these Departments for want of time due to General Elections etc  and 
therefore, could not present its Report 

II The Public Accounts Commuttee for the year 1967 68 consisting of 
eight Members including the Chairman was elected under Rule 250 of the 
Rules of Procedure and Conduct of Business in the Punjab Legislative 
Assembly on (एड 13th June, 1967 and noufied, vide Haryana Vidhan Sabha 
Secretariat notification No CB/PAC EC Genl 2/67/46, dated the 27th June 
1967 Shri Mangal Semn was appointed Chairman of the Committee The 
Commuttee held 18 sittings during 15 tenure The ' Commuttee framed the 
questionnaires on the remaining paragraphs/notes appearing पा the Appropri 
ation Accounts of the composite Punjab Government for the years 1964 65 
and 1965 66 and the Audit Reports 1966 and 1967 पाए so far as these related 
to the Haryana State The Committee could not complete scrutiny 
of the replies given by the Departments to the questionnaires and examine the 
witnesses 1n respect of the paragraphs/notes appearing in the said Reports 
except 1n regard to the Industries Department the Public Works Department 
(B &R Branch) Forest Department Medicai Department Food and Supplies 
Department and Ammal Husbandry Department as the Assembly stood 
dissolved by the proclamation issued by the President of India under Article 
356 of the Constitution on the 21st November 1967 

UL The Public Accounts Commuttee for the year 1968 69 consisting of 
nine Members including the Chairman was elected under rule 250 of the Rules 
of Procedure पाठ Conduct of Business 1n the Punmjab Legislative Assembly 
on the 25th July 1968 and notified vide Haryana Vidhan Sabha Secretariat 
notification No CB PAC EC Genl/68/13 dated the 3rd August 1968 Khan 
Abdul Ghaffar Khan was appomted Chairman of the Committee The 
Commuttee held 27 sittings after 1ts constitution 

2 फिट Commiritee undertook the unfinished work of the Commtiees 
for the years 1966 67 and 1967 68 and also exammed the representatives 
of the Animal Husbandry Department Industries Department, Industrial 
Tramng Department Housing Department Forest Department and 
Agriculture Department ता. respect of paragraphs/notes appearing 1 the 
Appropnation Accounts for the years 1964 65 and 1965 66 and the Audgt 
Reports, 1966 and 1967 The Commuttee also examined the recom 
mendations/observations contamed 1n the varous reports of the 
Public Accounts Comumuttee of the composite Punjab State पा so far 85
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those related to the areas now forming part of the Haryana State as intimated 
by the Punjab Vidhan Sabha Secretariat vide therr letter No FCB/PAC- 
47 66/23251, dated the 2nd November, 1967 (Copy at Annexure 1I) 

3 The Commuttee regret to observe that a fairly large number of 
departmental representatives who appear before the Commttec do not come 
well prepared, despite ample notice and often ask for further opportunity 
for furnishing the required information The answers given by some of the 
departmental representatives were indefimite or evastve The Committee 
wish to pomt out that पाए the absence of proper and 6९१० replies 1t 15 
difficult for them to arrive at the correct conclusions and to discharge then 
quasi judicial functions The Commuttee also find that the written replies 
which were asked for within the specified periods weie furmiched ता almost all 
cases after Jong delay or at the nick of tume, thus depriving Members of the 
Commuttee of शा opportumity of examining the replies In some cases the 
wnitten replies contained information which was factually incorrect and was 
later on revised by the Departmental repiesentatives on further questioning 
This type of approach on the part of the departments results in  waste of 
considerable time of the Commuttee १५ well as of the departmental represen 
tatives The Committee recommend that the Government should 1mpiess 
upon था! the Secretanes the need for furnishing prompt and accurate replies 
10 the Committee 1n connection with the examation of irregularities pointed 
out 1 the Audit Report and thus facihtate the smooth functiomng of the 
Commuttee 

4 The Commttee are extremely unhappy to note that 1n 8 considerable 
number of cases the schemes were undertaken without comprehensive survey 
mvestigation and the prospects of success 

5 The Commttee recommend that a Committee consisting of technical 
experts and Administrators should examuine पा. detail the swtabihty and 
feasibility of the schemes before actual implementation so that the chances 
of schemes proving 8 failure are minimsed 

INDUSTRIES DEPARTMENT 

रद Audit has pointed out that under a scheme for supply of suitable vareties 
of mulberry leaves to poor senculturists for rearing silk worms for the de 

velopment of फिट serculture industry, a Sericulture 
Farm was set up at Pampatin March, 1959, on 9 28 __—mTP 6 P \1] > 2 B 2826 “Regoct | acres of land taken on an annual lease of R 750 

1966 —_Establishment of 
a Sericulture Farm 

As the condition of the Farm was considered to be far from satisfactory a Commuttee was set up छा December 1962, to consider the suttability of the land and the location of the Farm The Committee recommended पा March, 1963 that the Farm should be abandoned because the 1300 was not suitable on grounds of high water table, low Iying area resulting वा accumulation of ran water and consejuent stagnation, presence of salmitv and alkalinity, low fertility of the 801, disadvantageous location unsuitability of water for wrigation, land being uneven requiring levelling which would be uneconormeal, etc, Government ordered the winding up of the Farm 1n March 1964 The trees and other temporary structures on the Farm were auctioned for Rs 90 in May, 1964 The staff of the Farm however continued to be employed



3 

tll December 1964 The expenditure ncurred on the Farm from 1958 59 to 1964 65 was Rs 53 364 which included an expenditure of Rs 4907 on account of establishment charges after the Farm had been wourd up in May 1964 (The pay of the Sentor Se 1culture Operator amounting to Rs 2 251 for the pertod from May 1963 to December 1964 was charged to the Farm though he worked on other farms at Amntsar and Sangrur) 

In July 1963 Goveinment in a communication to the Director of In dustries observed hat व the factors for which the farm was found unsuitable had been  tahen into account before the land was acquired and the Farm w1s established Inbour and expense involved would have been saved  addi ttonal four precious years have also been wasted They also directed that responsibility should be fixed हा. effecting recovery of the loss from the officers responsible for selecting the land for setting up the Farm 1In Sep 
tember 1964 the Duector of Industues held the Divisional Sernicultur ट 
Officers entirely 1esponsible for the loss and tequired the officer to explamn 85 (0 why the amount of loss should not be recovered from him Final action tiken पा the matter was not numated to Audit till Januaty 1966 

The Depaitment पा then wiitten teply stated that although the farm for the development of sericultuie was selected to be set up at Panipat (now था Haryana) yet the staff which made the selection of the site for the location of the farm was now either with the Punjab Government or the Himachal Pradesh Government and the relevant records also with them Conse quently necessary action was bewng taken by the respective States When 1sked 85 10 how the officer 1001. the relevant records of the Farm to the Government other than Haryana the Departmental  representatives stated m evid nce that thete was no serculture activity 1 Panipat and 1 new farm कराई set up i Patiala  The entire 1ecords were taken over by the Director of Industries Punjab and they were examuning the matter पा regard to the fixatron of responsibiity In “order to gwve its finding the Commuttee asked the department to obtain the ielevant records and to furnish a complete report to them The department informed the Committee 1n 8 written reply that — 

(व) no survey of the land was conducted पा regard (0 1ts 50, water table and fertiity to determine 1ts suitability for the farm The Superintendent Sericultuie Punjab had however recommended the establishment of the farm at ths particular डॉट 

(b) the Assistant Duector of Industries reported ता October 1960 (after about 1} years of the establishment of the farm) and again पा... February 1961 that the land selected was not swtable 

(¢) the Sericulture Expert m his report of February 1961 held that the land was suitable but the mulberry plants had not grown because the malis did not attend to their work properly 

(d) the Director of Industries agieed with the report of Assistant Director 1nd recommended to the State Government पा December, 1961 that the farm should be shifted to some other smtable place 

(e) the Government desired 1n September 1962 that the reponsibilities should be fixed and decided पा December, 1962 on suggestion from the department to constitute a Commuttee to ascertain the suitability of [वात on which the farm was set up at Pampat
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(f) the abandonment of farm was 1ecommended by the Commuttee 
mm March 1963 and the orders for winding up फिट farm were 
1ssued by the State Government m March 1964 

From the above facts the Commuttee are left with no doubt that घट 
origmal select:on of the site without any analysis of soil and fertiity  was wrong and that the responsibility for this infructuous expenditure rests with 
the Supermtendent Senculture, Pumab who n ade the origmal selection 
The Commuttee also observe that the Government and the depa-tment have 
been unnecessarily vascilating for four long years from 1960 to 1964 10 
take a firm decision पा regard to the closure of the farm The Commuttee regret to note that the Government of composite State of Punjab did not take 
adequate action for the wrong selection of the site and to 1nitiate disciplinuy action agamnst the defaulting officer till 31st October 1966 1e the date of the 
reorganisation  of the State) although the report of the Spectal Commuttee 
declaring the selection of the site as wrong became available as early as March, 
1963 

B 
The department further explamed गा a wntten reply that the officer res 

ponstble for wrong selection of the site was aliocated to Himachal Pradesh 
and the Officer responsible for retaming the staff up to Sepiember 1964 (after 
the orders for winding up were 1ssued पा March 1964)  was allocated to 
Pumjab  The Director of Industries Himachal Pradesh had not however 
sent any reply 1n regard to the action taken agamst the defaulting officer and 
as regards the officer allocated to Punjab the Director of Industries Punjab 
had informed that the control of the Farm was transferred i 1963 to an office1 
who had resigned and left service in September 1966 पाते १५ such no action 
could 0९ taken 

The Commuttee desire that the question of taking suitable disciphinary 
action against the officer concerned should be purcued at high level ८5 1t 
would be really unfortunate व the officer alleged to be guilty ¢f incurring 
infructuous expenditure escapes pumshment merely as a4 result of re 
orgamsation of the State 

7 Audit had pomtedf out that a Centre for pioviding traming 1n the 
manufacture of druggets for 15 tramees a year was establisted ए Jam ary 

1962 at Panmipat Affer training the persons tramed 
at the Centre were 10 be organised mto co operatives P b f T zPsaogfeqthSefl AsuldnaRveapgDrnrtp or manufacture of druggets he mamtenance 1966 —Trammg cum expenditure of the Centre up to December 1963 was Production Centre for? Rg 31 337 

Druggets Panipat 

Thurty four persons were tramed during 1962 63 (14) and 1963 64 (20) The District Industries Officer reported to the Deputy Director of Industries पा February 1963 that the articles made by the tramees weie not druggets type but were only durries The workmanship of १ test piece of drugget got prepared by the technician imparting training 1 the Centie was adjudged as poor by the Director of Industries n 00008 1963 No co operative soctety of the tramned personnel was also formed
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In January 1964 the Centre was converted into a Production Centre to 
produce druggets on commercial basis The Centre was expected to manu 
facture annually 30 000 square yards of druggets and yeld a net annual 
mcome of Rs 36 000 square yards of druggets Only 779 square yards of 
druggets of the esttmated value of Rs 9461 were however manufactured 
during the period from January 1964 to March 1965 The total expend: 
tute 1ncurred on pay and allowances and contingencies of the Centre during 
January 1964 to June 1965 was Rs 62 834 

Government decided पा March 1965 to close the Centre as 1 was found 
that there was no scope for production of druggets on commercial basis 

Raw material costing Rs 16 258 fimshed goods of the value of Rs 7 774 
and tools equipment and machinery costing Rs 6 153 were awaiting disposal 
(June 1965) 

The Department stated in evidence that m the mitial stage the centre 
was started 85 a trarming centre and later on it was converted पा a produc 
tion centre with the 1088 of exporting the druggets manufactured there The 
department felt that there was great scope for preduction on commercial 
basis The main markets where demand existed were Punjab Rajasthan 
Himachal Pradesh and Uttar Piadesh besides the countries of South America 
Australia and Newzealand The scheme was expected to earn substantial 
amount of foreign exchange by export of druggets When asked as to what 
were the reasons for the failure of the centre the departmental representative 
mformed that the person who was the guiding spirit behund the scheme left 
the job 10 September 1964 The mamn reason for closing down the produc 
tion centre was that 1n the ouiginal scheme 1t was contemplated to use waste 
wool of spinning’blanket umts s sufficient waste wool would be available 
for the purpose In actual experience the use of waste wool was not found 
feasible and as such Bikaner Wool and Camel Hair Wool were purchased 
These kinds of wool were costher than the waste wool and 1 consequence 
the cost of druggets produced worked out to be more than that estimated 
The department also conceded that the workmanship was poor and that the 
goods produced were not suitable for export It was also felt that it was 
difficult to compete with simlar products of the South where raw materals 
and skilled labour were cheaper and there was no scope of success of com 
mercial production on economic basis 

From the facts of the case emerging 85 a result of departmental examina 
tion the Commrtice have come to the mevitable conclusion that the scheme 
of establishing the training centre was formulated without adequate investi 
gation and scrutiny and was ill advised The staff appointed was not techm 
cally qualified or competent and the training imparted was of poor standard 
The Committee also feel that the centre was converted mto a production 
centre without working out the economucs of the scheme and without surveying 
the availability of raw materials ता sufficient quantities or the real demand 
पा the export market for manufactured goods The Committee observe that 
there 15 at times a tendency on the part of the departments to present a rosy 
prcture of the objectives of the scheme and to anticipate inflated results of 
economic working पा order to get the scheme approved by Government, 
although on actual implementation the scheme turns out to be a complete 
flop It 1s suggested that the Government may consider the desirability of 
setting up an effective machinery for examining such schemes more thoroughly 
at the mitial stage The Committee destre that the responsibility for this 
faulty and unimaginative planning based on unrehable data wrong assump 
tions and unrealistic prospects of exports should be fixed followed by suitable 
disciplinary action
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8 Audit had pomted out that the tenders for the puichase of pig lead for the Public Health Division Rohtak were opened on the 6th September 1262 ्छ the offers weie valid for acceptance withmn 
to 10 days The lowest tenderer whose offer was “P‘)l_'aitmd[’a..lbl'lengcl'xappeundzlfl origmally vahd up to the 8th September 1962 agreed turz 1n the purchaseof | to extend 1t up to the 1781 September 1902 Advance Pig Lead—Audit Re telegraphic acceptance of this offer for supply of port 1957 15 metric tonne of piglead at the rate of Rs 1455 

per metric tonne for Calcutta sales tax extra was communicated on the 17th September 1967 The Addmonal Controller of Stores approached the Director of Industries (Controller of Stores) only on the 10th October, 1962 for seeking the sanction of Government for placing 8 formal supply order 

The firm mformed the Stores Purchase Organisation on the 29th Novem ber, 1962 that non-recerpt of supply order within 15 days would entail cancel lation of the advance telegraphic acceptance The ८856 remamed under consideration with the Industries Directorate up to the 4th Jenuary 1963 when the Government was approached for necessary sanction with'a con dition that the firm should furnish certificate that the 1ate charged was not higher than that offered to the Director General Supplies and Disposals, or any other Government Government desired on the 15th January 1963 to obtain the requisite cert:ficate from the fum but when it was approached on the 25th January 1963 1t stated that the advance acceptance of their offer stood cancelled 

Supply order was subsequently placed on ancther firm m Apnl 19¢4, at Rs 2508 per metric tonne for Delhi/Calcutta sales tax extra (without insisting for the above certificate which involved an extra expendiure of Rs 16,111) less freight from Caleutta to Delh; In 1esponse to he Govein ment 5 direction to fix responsibility for avoidable [055 1t was stated by the Controller of Stores that the delay was procedural and १5 such no responsi bility could be fixed on any body 

- 
The department stated ता oral evidence that the pig lead was an mmperted item and the same was not on the rate contiaci list of the Directo1 General Supplies and Disposals The indent from the Public Health Division Rohtak for purchase of pig lead was recerved on the 30th June, 1962 and the last date fixed for opemng the tendeis was the 6th September 1962 The lowest tendeier whose offer was originally val dup to the 8th September 1962 agreed to extend i1t up to the 17th September 1962 The Additional Contioller of Stores approached the Director of Industiies (Contioller of Stores) on the 10th October 1962 for seeking the sinction of घाट Goveinment for placing a supply order In order to avail of the lowest offer the Additional Controller of Stores placed a telegiaphic order with the fum on फिट 17th September 1962 पा anticipation of the Government sanction  The case was marked by the Director of Industries (Controller of Stoies) to the Joint Duwector of Industries on the 15th October 1962 for verification of the market rates of piglead The Jomnt Duector of Tndustries furnished the following 1eply to the Controller of Stores on the 1st December 1962 — 

It 15 inferred that the suppliers are at liberty to quote any puce of lead while submutting their tenders, as the controlled price 15 not levied on uniform basis on all types of lead, 

P
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The Controller of Stores passed the following orders on the 10th December 1962 — 

The controlled 1ate of Russian lead 15 Rs 890 61 tonne In this 
case however a rate of Rs 1456 has been paid  Simularly 
In another case placed below, the rate of Rs 2 070 per tonne has 
been paid for lend wool These rates, obviously seem to be 
on the high side Before approval 15 accorded, the Additional 
Controller of Stores may try to verify if the rates accepted or 
recommended पा both these cases are reasonable 

The Additional Controller of Stores further proposed to the Director of Industries that a certificate might 06 obtained from the firm that the rates charged were not higher than those charged from the Director General Sup plies and Disposals or any other State 

The Committee enquired whether there was any prescribed procedure or condition for asking a certificate regarding the reasonableness of rates 
The departmental representative mformed that there was no such procedure 
and the query made by the Director of Industries was only of academic charac 
ter In 8 written reply the department had informed the Commuttee that the 
real cause of loss was that the Additional Controller of Stores and 15 orgamiza 
tton did not 1ssue formal o1der immediately after the 1ssuance of the telegraphic 
acceptance According to them the contract was complete m stiict legality 
acs soon 85 the offer of the firm was accepted telegraphically The Additional 
ontroller of Stores was required ६० follow the telegraphic 1emmnder with 8. 

formal order before takimg any other action but would not do 50 for want 
of Government sanction due to delay ॥ the office of Controller of Stores 
(Director of Industries) 1n processing the case for Government  sanction 
This was the mam omussion m this case The second serious omission 100], 
placc when the fum nformed the Controller of Stores प्रद 15 letter, dated 
the 29th November 1962 that the offer was open for 15 days more This 
letter, unfortunately remaimned पा the hands of two subordinate officials 
1e the Assistant and the Record keeper and they put 1t up only after the 
15 days period had already expired The 5601 6217४ of the depuitment conceded 
that both the Controller of Stores and the Additional Controller of Stores 
were accountable for the delay m placing the foimal order with the firm and 
consequont loss 10 the State Government He promused to conduct a depart 
mental enquiry ind to take departmentil actton agamst पाए defaulters 

The Comnuttee have come to the following conclusions after the detuled 
cxamination of the departmental officers n this cise — 

(1) that although the offer of the firm wns accepted telegraphacallv 
on the 17th September 1962 tle case was teferred by the Addi 
tional Controller of Stores to the Director of Industries for obtam 
118 sanction of the Government only on the 10th October 1962 
Theite wns delay of about 13 days in the office of the Additional 
Conttoller of 50165 

(11) that the case remuned ता the office of the Duector of Industries 
fiom the 15th October 1962 to the 10th December 1902 in 
connection with the verificition of reasonableness or otherw: e 
of the 1ates quoted by the firm There was thus an ayoidable 
delay of mole than two months particularly पा view of the fact 
that there was no usual procedure or practice for obtaming a certs 
ficate regaiding the reasonableness of rates No such provision 
existed 1 the notice mviting tenders and
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() that the letter dated the 29th Novenker 1002 ficm tre fun 
stating that the offer was open for 15 days more, was suppresced 
by the subordinate officials of the office of the Controller of Stores 
and was brought to the notice of the officers only after the expiry 
of 15 days period 

The Commuttee recommend that responsibility be fixed on the defaulting 
officers Jofficials The Commuttee also desire that suitable  steps  should be 
taken to avoid such lapses पा future The Committee observe that m cases 
of pig lead the market of which fluctuates rapidly and verv short vahdity 
periods are quoted by the firms the offers are required to be examined prompt 
ly and the orders are required 1o be placed expeditiously within the vahdity 
per1ods 50 85 to avoid extra expenditure to the State exchequer 

The Commuttee was subsequently informed पा November 1968 by the 
Secretary Industries that the matter had been referred to the Chief Secretary 
Haryana for inttiating necessary action agamst the officers responsible for 
delay in this particular case ( Vide UO No 20797 6IB 68 = dated the 
28th November, 1968 एप the Secretary to Government Haryana Industries 
Department to the Chief Secretary to Government Haryana) 

O Audit had pointed out that a review of a Royalty Check Register in the 
office of Director of Industries Punjab in September 1965 showed that a sum 

एव Rs 225 lakhs was outstanding for recovery from 
नि age 61 Paragraph)] various lessees of major and mmor minera s as on the 
85—Oatstandmg 31st March, 1965 
recoveries of lease 
money—Audit Re 
port 1967 Rs 

Prior to 1960 61 2 14 587 

1963 64 2 854 

1964 65 7236 

Total 2,24 677 

The delay iniecovery of 1evenue was attributed to the mtricate nature 
of cases The amount outstanding at the end of September 1966 was Rs 2 19 
lakis 

The departmental representative stated पा oral evidence that 1t was not 
possible at this belated stage to ascertain whether the procedure adopted for 
collection of royalty or lease money was defective or not It was also difficult 
to say whether the arrears were due to any lapse or neghgence एप the part of 
the departmental officers Some cases were pending 11 the Courts of Law and 
litigation was going on for recovery of arrears A sum of Rs 18 000 had since 
been recovered and a sum of Rs 48,256 was lymg with the Government 85 
security deposits which were bemg adjusted against the last mnstalment of 
the contract money  Cases for recovery of Rs 39 941 were pending with the 
Collectors at various stages Simularly a substantial amount of outstanding 
arrears, that 15 Rs 1,39,000, comprising six cases, was pending for recovery
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with the Courts The departmental representative brought to the notice of 
the Commuttee a case of Narraul District m which a recovery certifi 
cate of Rs 1772 was 1ssued by the erstwhile Pepsu Government The lessee 
had served a notice to the Government to appoint an Arbitrator पा accord 
ance with the terms and conditions of the lease deed The State Government 
एवं not agree to the arbitration clause and the lessee appointed प्रा own Arbat 
rator, who assumed the character of a sole Arbitrator and gave राई award on 
the 22nd May 1960  The award was agamnst the interests of the State The 
lessee approached the Court to make the award a rule of the Court The award 
was challenged by the State Government on the ground that the Arbitrato: 
should have been appomied with the consent of both the parties It was 
further expluned that there was no provision of arbitration 1o the Minerals 
Concession Rules although the provision did exist 1 the agreement The 
view of the Government was that the provision 1n the agreement bemng cont 
rary to the statutory rules was invahd The Law Department of the State 
Government also held that since the statutory law did not provide for 
arbitration the aibitration clause पा the agreement was wrong The Court 
however, did not accept the contention of the Government and the appeal 
was dismissed  The State Government accorded sanction to write off the 
amount of Rs 1772 A sum of Rs 9852 was further recoverable from the 
same contractor on account of lease money In June 1965, the case was 16 
ferred to the District Attorney Sangrur for filing a suit for recovery of this 
amount  The lessee, however served घाट Government again with a notice on 
the 6th January 1967 tor appointment ot an Arbitrator in accordance with 
the terms of the agreement This notice was 1ignored by the State Govern ment The arbitrator appomnted by the lessee gave पाई award m his favour on 
the 31d My 1967 and the lessee filed the same पा the Court for making it a4 rule of the Court This case was being contested by the State Govern 
ment and defended through the District Attorney Gurgaon The final de 
cision पा the case was awaited The Committee enquired whether the ac cumulation of arrears was due to any defect or drawback पा the procedure 
and the rules adopted 1n regard to the auctionitng  of these leases The 
departmental representative stated that mstructions had already been 1ssued 
by the Government for recovering 25 per cent as security money in add tion to 25 per cent of the lease money or the auction money reahzed at the 
time of auctton  The relevant rules have already been amended to mcorpo 
rate this requirement  In regard to the Minor Minerals Rules the department conceded that the amount of Rs 200 at present provided पा the rules 85 secur: ty deposit was too small an amount (0 provide an adequate safeg ard agamst 
the accumulation of arrears They therefore proposed to amend the Minor 
Mineral Rules 80 as to provide » penalty clause that in case of default 1n फिट payment of royalty instalment double  the amount will be charged  The Committee further suggested that the value of the particular concession for the year should be worked outand 50 per cent thereof should be taken madvance The department agreed to examine the suggestion 

The department assured the Commuttee that the recoveries were being pursued with diligence and perseverance and reminders were betng 1ssued at suitable levels In the case of one party of Rawasthan the property was to be attached for recovery of outstanding arrears  As the Revenue author: ties i Sikar district (Rajasthan) were competent to attach the property 36 reminders were issued to the Collector  but with no results The Commuittee suggested that this particular case should be taken up at the Government level 

The Commuttee recommend that effective steps should be taken to g date the arrears at an early date The Commuttee further desire that the re- levant rules and the standard forms of agreements for granting leases etc should be reviewed so as to ensure that the same provide a foolproof check agamnst accumulation of arrears
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INDUSTRIAL TRAINING 

10. Audit had ponted out that the Agricultural Implements Work Centie at 

Rohtak was closed in June 1955 due to 1ts uneconomi¢ functioming Two 

advertisements for 1ts sale 1ssued in September 

की अपनी एवएमडामाी October 1954 and November 1955  failed to attract 

centre—-caAuedlt R&p\ort switable offers The centre was sold ता January 1957 

19671 to a firm of छापा for Rs 195 lakhs after negotiations 
with interested parties  The price was reduced to 

Rs 1 49 lakhs ता January 1960 on account of iebate allowed 10 the fum for 

variation 1 the value of stores and machinery and damaged equipment noticed 

on jomnt mspection पा Maich 1957 The followng points weie noticed 1 

qudit — 

(व) The possession of the centre was given to the firm in June 1957 with 
out executing a sale deed The deed has not yet 1January 1967) 

been executed 85 the firm 15 demanding 81685 of [21.0 of the centre 

origmally advertised for sale which subsequently was found deficient 

by 3 509 square yards The matter 15 under consideration of 

Government since Januaiy (963 

(b) 15 कुक cent of the price was piyable by the firm before accept 
ance of therr offer and the balance in 10 years in half yeaily 

equated ipstalments with interest at 53 per cent A sum 

of Rs 29250 was deposited by the firm and another sum 

of Rs 18,752 was adjustable aganst the verified claim due from 
Ministry of Rehabilitation The amount fallen due for re 
covery from the fiim up to March 1966 1s Rs 78 987 (Rs 54,466 

principal and Rs 24 521 interest) The department stated 10 June 
1966 that action to 1ecover the amount would be taken after 
the decision refeired to 10 (8) above 15 taken by the Government 

(¢} The terms of sale required the firm to offer unencumbered security 
equal to 150 per cent of the deferred payment The security of 
the value of Rs 1 52 1885 should have been taken, but the firm has 
furnished none (January 1967) 

The departmental representative stated in evidence that the centre was 
advertised for sale and the quotations were called 1n September, 1954  One 

firm offered Rs 625 lakhs for two work centre , viz  Agricultural Imple 
ments Works Centre Rohtak and General Engineering and Foundry Works 
Centre Pamipat The firm, however withdrew their offer anc consequently 
the Work Centres were re advertised The offer received from the various parties 

for purchase of this centre ranged from Rs 80,000 to Rs 1 31 lakhs  The offers 

made by various parties were considered unfavourable and the Government 
decided to make further efforts to achieve better results through negotiations 

with interested parties In pursuance of the Government s decision, negotia 

tions were held and the highest offer of Rs 1 95 lakhs was received from a firm 

of Delhi  Government accepted the offer  According to the decision of the 
Cabinet Sub Commuttee the variation पा the position of stock and stores of the 

centre were to be 1cccounted for and allowed to the prospective buyers The 

District Industries Officer Rohtak verified the position of stores and stock 

along with the representative of the firm and prepared a statement of v ria 

tion 10 the stores existing at the time of actual sale As 1 result of these 

variations the price was revised from Rs 1 95lakhsto Rs1 52lakhs A furthe: 

rebate of Rs 3 393 wasallowed onaccount of difference between the book value 

and the assessed value Tt was under these circumstances that the amount was 

revised from Rs 1 95 lakhs to Rs 1 49 18115  As regards the handing over of
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the possession of the centre to the firm without executing a sale deed the depart mental representative explamed that the party approached the Director of Industries 1n April 1957 to allow them to undertake cleaning and repairing of the machmes of the centres to save fime to  start produc tion  The party was allowed to undertake cleaning and repairing of the machies of the centres to save ume to siart prodiction  The pirty was allowed to  wundertake cleanmg and reparing of the machinery of the centres on the 3rd July 1957 The Officer concerned at the Durectorate, who 1ssued the orders for allowing possession was late Shri BM Gupta The District Industries Officer who actually handed over the possession , was Shr1 Bal Mukand Vohra, who had since retired from service The departmental representative conceded that it was the responsibility of the District Industries Officer/Deputy Director Industries, to ensure that the party did not start the manufacturing process without the execution of the sale deed It was pomnted out by the Commuttee that the Government of the com posite State of Punjab had asked the Director of Industrial  Trainng 1n July, 1966 to fix responsibihity for handing over of the centre without the execution of the sale deed The Committee wanted to know as to what action wastaken by the department during the period from वे पार, 1966 to October, 1968 The departmental representative stated that soon after July 1966, reorganisa tion took place and the case was not pursued further The departmental re presentative agreed that a departmentai enquiry was warranted into the follow- mg four lapses — 

() Security amount was not obtamned from the party according to the terms of the contract नि 

(1) the entire assets were not pledged with the Government m accor dance with the terms of the contract , 

(1) the possession of the premuses was given without the execution of the sale deed , and 

(1v) there was a delay of 12 years in the completion of the sale transac tions 

2 
as early as possible he departmental representative informed the Committee 1n ev: clcncef that on receipt of representation from the party the Government agreed to refer the matter to arbitration A formal a of reference for arbitration, has been s the party and the Government The arbitration proceedmgs are likely to b. started soon and the dectsion of the Arbitrator ‘thatis the Director of 

The Commuttee recommend that the departmental enqurry into the Iapses should be finalised at an early date and a report sent to them ~ The Commuttee further desire that a copy of the award of the Arbitrator should be sent to them 1n due course, for reference
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FOREST DEPARTMENT 
वी. Audit had pomnted out that a scheme for formation of fuel plantations 
पा Karnal and Hissar districts was started in 1956 57 1t was extended to 
__—Ipages 41 42 Paragraph other districts during 1961 62 under the nomenclature 

39 Scheme for rms | Raising of Economic Plantations in Plains (Irrigated 
ing economic planta | and Unirrigated) The total expenditure 1ncurred 
tons m  plans— | during 1961 62 to 1964 65 amounted to Rs 1462 

Audit Report 1966 | akhs " this was met out of loans recewved from the 
Government of India 

The following points were noticed on a review of the expenditure on the 
scheme पा Karnal Diviston — 

(a) 9,229 acres of land were acquired 1n March 1957 at an expenditure 
of Rs 1344 lakhs Ofthis only 3 636 acres were brought under 
plantation up to March, 1964 According to the information 

furmished by the Divisional Forest Officer Karnal plantation on 
1 395 acres totally farled while on 867 acres the plantations 

succeeded up to 50 per cent only The poor resulis of the plan- 

tations were attributed by the department to (1) fires in 1326 

acres during 1959 60 to 1963 64 (1) floods 1n the area on account 

of very poor drainage (1) damage by domestic and wild animals 
(1v) selection of the spectes without determining their suitability 

with reference to the type of soil, (v) nature of soil, and (v1) break 
down 1n machines which remained 1016 frequently for want of 

repairs and spare  parts 

4393 acres acqured for about Rs 604 lakhs remamed unplanted 

The remaining 1,200 acres of land remained under unlawful possession 

of squatters till November 1964, when the encroachers were 

evicted andtherr standing crops confiscated the net receipt from 

the sale of cropswas Rs 54 714 For the period the land remained 

under unlawful occupation the Government were entitled to 

recover compensation equal to theone third of the value of the 

average produce of the land, this was not recovered The loss 

on this account according to Government was about 

Rs 272 lakhs 

(b) During the period from June 1960 to June, 1963 15 fires broke 

out, resulting ॥ an aggregate loss of Rs 179 lakhs Four of 

these fires, mnvolving a loss of Rs 121 lakhs, were attnibuted 

by the Divisional Forest Officer to the deliberate muschief on 

the part of villagers of adjomning villages Information about 

the results of police investigation 1f any, 1n the cases has not 

been furnished 

Reports of losses by fire exceeding Rs 5 000 1n 6 cases, involving Rs 169 

lakhs, were not made to Audit as required under the rules 

The department informed the Commuttee that the total area brought 

under plantation up to March, 1967, was 6 843 acres and the total expenditure 

mcurred up to that day was Rs 22 85 lakhs The plantation totally failed 

पा 969 acres while 1 1329 acres the plantation was very poor The de 

partment gave the following reasons for the failure and poor growth of 

plantation — 

(व) Major reasons 

Fires 

(b) Other 1easons 

(1) Damage by wild anmmals and stray cattle,



13 
(1) Bxcessive draught , 
(1) Floods, 
(1v) Frost, 
(४) Untimely canal closure, 
(v1) Saline 501 patches 
(vi1) Delayed supply of polythene bags and 
(शा) Damage by settlers on leased or encroached lands, which 

still continues 

The departmental representative stated in evidence that fire 1165 and fire 
paths were cleared m the forest in order to guard against the outbreak of fire 
Fire-watchers were also employed for a period of five months during the fire 
seascns thatis (1) from April 10 June and (1) from December to January, 
each year who visited places of fire and made immediate reports regarding 
the outbreak of fires Recently the department had constructed two watch- 
towers for detection znd relay of information of occurrence of fire immediately 
after 1t 15 noticed The department further proposed to have telephone 
installations at mmportant pomnts in the forest plantation and hoped that 
with all these measures they would be able to guard against the outbreak of 
fires The department further informed the Committee 1n a written reply that 
during the period from 1959 60 to 1964 65 41 fires broke out affecting an 
area of 1 941 acres out of which 1,088 acres of area was covered with plantation 
and 853 acres area was covered with grass The total loss suffered by the 
department on account of thesefireswasRs 182 550 Inregardtothedamage 
by flocds, the departmental representative explained that the conmstruction 
of dramnage work was the responsibility of Irrgation Department which had 
already taken up the construction of Saraswati Drain and the work was 
Iikely to 06 completed 1n the near future On completion the diain was 
expected to take care of the flood water and 1t would reduce the flood hazard 
पा the area to a large extent In regard to the damage by wiid animals and 
stray cattle the departmental representative held that there were no absolute 
safeguards against the damage of this nature However, the department had 
taken the following measures, subject to the availabiity of limited funds 
at their disposal पा the plantation areas to guard agamst such a damage — 

(1) Fencing with barbed wire 
(1) Catching of stray cattle by cattle catching parties, and 
(1) Engagement of night watchers 

It was brought to the notice of the Commuttee by Audit that the Conser- 
vator of Forests had conceded, पा his reply to the Audit paragraph that 
the land was acquired without obtaming a report from the 501 Chemust 
regarding the nature of the 5801, as this facility was available on a very hmited 
scale during 1957 The departmental representative stated that the officer 
who sent the aforesaid reply had actually worked पा the hills and was not 
aware of the normal facilities available 1n the plains The correct position 
according to the department was that for forestry purposes sotl testing facilt 
ties were not requred and the suitability of so1l 1s determimed by 5801 indica- 
tors 1e, what grows on the soil and what vegetation comes up 1n that soil It 
was enquired from the departmental representative as to why only 3 630 acres 
could be brought under plantation by March, 1964 agamnst the total area 
of ] 9229 acres acqured 1ए March 1957 The departmental representative 
informed that the entire area could not be brought under plantation due to 
technical considerations pauctty of funds staff and rrigation faciities It 
was explained that keeping 1n view the Multiple Use Concept’ 1n forestry, 
the rest and protection of land was essential to improve soil conditions as 
plantations could not be raised on relatively deteriorated soils It was 
further argued that the investment made by the Government 1 1957 was 
sound 85 the pricesofthe land had been rapidly rising since that year The 
committee enqured the reasons for which the department effected recovertes 
from the 1llegal squatters at a flat rate of Re 1 per bigha for the period
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of unlawful possession instead of recovering compensation equal to one- third of the value of the average produce on land The Commuttee also mvited the attention of the departmental representative to the Memorandum 
prepared by the Government for the meeting held in March 1965 for dis 
cussing the problems arising out of eviction of the encroachers wherein the 
loss suffered by the Government was estrmated to be to the extent of Rs 2 72 
lakbs by way एव one third-share of avelage yield according to the settlement 
rates The departmental representative explamed that the encroachers had taken the area on lease from the panchayats before 1ts acquisttion by the 
Government These persons had lease deeds with the panchayats allowing 
them to cultivate the area at 1 nomumal rate of Re 1 per kuchha bigha ‘The Government finally decided to accept the lease deeds and (0 recover the lease 
money at the agreed rates The total amount recoverable on the above 
basis worked outtoRs 28 006 agamnstwhich recovery of Rs 3 900 had already 
been cffected Besides this an amount of Rs 54,713 representing the ner 
value of standing crops revlised 1t the time of removal of unlawful posses 
ston wns also lying with the Government pendmg adjustment of the balance 
recovery due to the Government The departmental representa ive further 
informed that the total revenue realized from the plantatton during 1956 57 
to 1966 67 was Rs 1 56,885 

The Commuttee, after gomg through the detailed facts brought out as 
8 result of the exammnation of the department feel that the implementation of 
the scheme for raising of economuc plantattons m Karnal and Hissar dis tricts, presents the following disquietening features — 

() Out of 9 229 acres एव land acquired 1n March 1957 only an area 
of 6,843 acres was brought under plantation up to March 1967 

(1) the plantations failed on an area of 969 acres whule the plantations 
In an area of 1,329 acres were very poor and 

(1) 1055 to the State Government on account of fires 11 the planta 
tion area was alarming 

The Commuttee also do not feel convinced that the analysis of the 301 was 
not necessary as the selection of species of plants for the purpose of planta 
tion could not be made efficiently without determining their suttability with 
reference to the type  of soil The Commuttee further feel that there has 
been an abnormal delay in making arrangements for proper drainage which 
could have prevented the extensive loss on account of damage by floods 
The Comnuttee therefore recommend that the Government should conduct 
a thorough probe 1nto the reasons for the failure of plantation and alarming 
losses on account of fires etc and should take effective and comprehensive 
steps to mmprove the workig of the scheme 

12 The standing trees 1n certain forest area of Chandigarh Forest Division 
were auctioned in October 1964 The standard agreement deed executed 

with the purchaser required him to clear fell the 
STTT""""""| areaof थीं trees and bush growth The agreement 
Pages 31 32 paragraph deed did not provide that हर case of failure on the 
33—Extra  expend: part of the contractor to clear the entire bush growth, 
ture —Audit Report | पा work would be got done at his risk and cost The 
1967 contractor failed to clear the entire bush growth 

although he cleared the trees, part of the work of 
clearmg bushes was got done departmentally at a cost of Rs 7 535 and an 
estimated further expenditure of Rs 2 900 was ta be incurred on the rematning 
work  The extra expenditure could not be recovered from the contractor 
only liquidated damages of Rs 400 were recovered for breach of the terms of 
the contract 

——
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The department stated पा July 1966, that there was no loss to the Govern- 
ment as the contractor had bidden and worked according to the agreement 
This was not however correct as the auction notice, on which the bid was 
based specifically provided for clear felling * of area by the contractor 

The defective clause of the standard agreement was modified ता 1965 

The departmental representative conceded पा evidence that according to 
clause 13 of the contract agreement the purchaser was to clear fell the area 
of trees and bush growth and 1t was, therefore, necessary to make a provision 
in the agreement that in the case of failure एप the part of the contracts r to clear 
the entire bush growth the work would be got done at his risk and cost He 
also informed the Commuttee that 16 had 1ssued orders that the reasons for 
the omussion should be 1nvestigated and the explanation of the officer con 
cerned should be called for The State Government had ear'rer 1ssued 1nstruc 
tions 1n August 1963 to the Chief Conservator of Forests that all agreement 
forms, etc should be gone through and omission of this kind 1f existing 
should be removed The Chief Conservator of Forests however argued th t 
there was no loss t o Government as the bid would have been lower had the 
destred penal clause been included 1n the conditions of sale or 1n the standard 
agreement This view pomt was not however accepted by the Secretary 
of the Department who reiterated that there was an omission पा not providing 
the penal clause पा the agreement and prima Jacie there had been a 1055 to the 
Government The attention of the Chef Conservator of Forests was also 
mvited (0 the letter addressed by the Divisional Forest Officer Chandigarh 
to the Conservator of Forests in November 1965 pointing out that there was 
no provision in clause (8) of the agreement to carry out the work depart 
mentally at the risk and cost of the contractor and secking guidance whe ther 
1ppropriate action could be taken against the contractor under some other 
clause of the agreement The Secretary explamned that the apgreement, 1n this 
particular case, was based on a similar agreement executed 1n 1961 As the 
1ecords of 1961 were not readily available 1t was not possible for him to say 
whether the standard form of agreement had actually been vetted by the Legal 
Remembrancer He promised to take immediate steps for fixation of 
responsibility 

The defective clause of the standard form was, however modified by the 
Government पा 1965 providing that पा! case of failure on the part of the pur 
chaserto clear fell the bush growth the work will be got done departmentally 
at the cost of the purchaser after giving hum a week s notice The Committee 
recommend that as promised early action should be taken to fix responsibility 
on the defaulting officers and after taking necessary action, the matter should 
be reported to the Commiuttee 

The Commuttee also observed that the Law Department at the time of 
drafting the agreements should take timely notice of such omissions 

MEDICAL DEPARTMENT 

]_Z Audit had pointed out that an @ hoc payment of Rs 6000 was sanc 
tioned to a re employed lady doctor 1n October 1963, to compensate her for 

the loss suffered by her for not being allowed to 
Jom another appomntment outside the State 

Pages 45/157 पक 
44 (1) of Appendix VI 
of Audit Report 1966 
Grant of Compenss 
tion to a Lady Doctor | 

v 
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Government stated पा November 1964 that the Lady Doctor had not 
actually been offered any post outside the State and no assurances had been 
given to compensate her on this account butin 1953 (more than 10 years 
earlier) her application for a certain post under the Government of India had 
not been forwarded Government also explained that another consideration 
jrfior the grant of compensation was the popularity एव the Lady Doctor 1 the 

aga 

Regarding the basis on which the amount of compensation was assessed 
Government stated that this was arrived at on an ad 00 98515 after taking into 
account all the aspects of the matter 

The departmental representative while explaining the circumstances under 
which the peculiar order was passed stated that the Lady Doctor was employed 
on the 27th August 1930 1n the Lady Hailey Woman Hospital Bhiwam The 
Hospital was then a private institution , 1t was provincialised with effect from 
Ist Apr1, 1948 Atthat tume the lady doctor s pay was Rs 595 पा the gr de 
ot Rs240—20—500 550—15—700 After provincialization her pay was fixed 
at Rs 610 with effect from 27th August 1948 She became due for retirement 
on the 10th December 1958 , but she was immediately re emplo /ed and given 
extensions of service one year after another till the 10th December 1964 
There was nothing on record to show that she applied for re employment 
the re employment was given to her at the instance of Government It was 
further stated that the Hospital was started as a 20 bed hospital 85 a resuit of 
donation by Sir Chhaju Ram but the Lady Doctor after she was appointed 
as m hbarge of the Hospital, by donations was able to have additions made to 
it as below — 

(1) An additional ward of 12 beds (before provincialization) 

(1) An additional ward of 12 beds (after provincialization) 

(1) A building for the trainmg of nurses This was 8150 after the pro 
vincialization of the Hospital 

It was stated that all this were made possible because of the efforts of the 
fLlaIdy Doctor, and the Inspector General of Civil Hospitals had recorded as 
ollows — 

This Hospital has progressively grown 10 popularity under the charge 
of Miss Sapre who 1s capable, sympathetic and energetic has 
collected funds for different specific purposes from time to ttme 
and thus it has been possible to make both ends meet 

The Deputy Commissioner Hissar had also written about पिला that 
The Lady Doctor has earned great fame 1n her illaga and has become an 

mstitution by her good work 

The departmental representatives further stated that the lady doctor appli 
ed for treating her pertod of seivice before provincialization as government 
service for purposes of pension but her request could not be acceded to due 
to the Service Rules Secondly she applied that the period of her re employ 
ment be treated as Government service for purposes of pension but this 
request could not also be acceded to due to the service Rules Thirdly 
516 wanted to go 85 a Lady Staff Surgeon 1ए the Contributory Health Service 
Scheme of the Government of India in 1953, but her ¢pplicallo1 Wes not 
forwarded Keeping in view of all the facts about her efforts for maintain 
ing and 1mproving the Hospital and also the fact that she could not be
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gtven under the rules the benefit either of treating her period of service befor® 
provinaialization 25 Government Service or of treating  her period of re 
employment as period spent on Government service for purpose of pension 
The Government decided that the only way to compensate her for bher 
good service was to give her an ad hoc grart of Rs 6 000 

The Committee has no recommendation to make 1 the matter 

ANIMAL HUSBANDRY DEPARTMENT 

l4.Aud1t had pointed out that the over all financial results of the farm 
mcluding those of the vartous breeding operations undertaken by it during 

the last .hree years 1e 1962 63, 1963 64 and 
m—__‘_—““f’_"page, 130 131 ara {1964 65 were as under — 
graphs 155 Government 
Lave tock Farm Hi sar 
Financial re ult of Audit 
Report 1966 

Net profit (+)/loss (—) as per Pro forma accounts 

1962 63 1963 64 1964 65 

Rs Rs Rs 

(4+)1,74,140 (+) 486172 (+) 1,13 018 
(including Rs 4 56 670 on account of 
increase पा the value of hivestock) 

The rent of land (Rs 686 lakhs durmng 1962 63 Rs 6 90 lakhs during 
1963 64 and Rs 9 17 lakhs during 1964 65) was one of the main sources 
of income of the Farm 

The profits of the Farm were over stated, as no provision or allowance 
was made for the followmng expenses — 

(8) Till the end of 1963 64 interest on capital was not provided on the 
plea that the Farm was not a commercial concern though such 2 
provision 15 necessary 10 the pro forma accounts for arnving at the 
correct financial results Interest worked out to Rs 192 lakhs 
for the year 1962 63 (at 4§ per cent) and Rs 212 Jakhs for the 
year 1963 64 (at 5 per cent) During the year 1964 65  however 
the interest on caprtal was provided at 44 per cent instead of the 
prescribed rate of 5% per cent resulting ता over staterrent of profit 
by Rs034 lakh, 

(b) Direction charges and cost of printing and stationery supplied 
by the Controller of Printing and Stationery were not assessed 
and charged 1n the accounts 

The outstanding recovery on account of credit sale एव hivestock, fodde: 
land, etc asonthe 315, March 1965, amounted to Rs 3069 lakhs The 
amount was due from Government Departments, Zila Parishads, etc
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(Rs 29 99 lakhs, which mcludes a sum of Rs 26 90 lakhs recoverable from the 
Ministry of Defence on account of cost of land transferred 10 them during 
1964 63) and pivate concerns and Government servants (Rs 070 18115) 
Year wise break up of the amounts due was not available but the earlior 
amounts awaiting recovery relate to the period 85 far back as 1945 and 
1946  Neither bad debts had been assessed nor any provgsion therefore 
had been made_in the accounts 

.- | 

Ldle machinery —A lathe and a motor grader costing Rs 28 047 and 
Rs 86 499 were purchased on September 1962 and February 1963 respectively 
The lathe had not been brought under use so  far (September  1965)  the 
grader was put to use for the first time 1n July 1964, till March, 1968 1t had 
worked only on 69 days for 450 hours The idleness of the machinery was 
attributed to non availability of power connection पा the case of lathe and the 
non appointment of a driver for the motor grader which was being operated 
by a tractor driver 10 the meanwhile 

The departmental representative stated ;n  evidence that the am of 
Government , Lives Stock Farm, Hissar was to develop good breeding of 
animals and to meet the demands of state/country for pedigree bulls The 
Cattle Breeding Farm Hissar was not a profitable venture The Depart 
mzat wrote to the State Government 1n 1955 for treating this farm as a 
noa commercial orgamsation Tne State Government agred, पा. Sepiember 
1965, to ireat this Iarm as a non commercial organisation and {o delete 115 
name from Appendix III of the PF R, Volume III A letter to this effect 
was also 1ssued to the Controller, Printing and Stationery mn September 
1957 buat for certain unknown reasons, the name had not actually been 
deleted so far from the 15६ of commercial undertakings The Secretary of 
the department promused to examine the matter further पा regard to the 
non implementtion of the decision The department held tnat in view of 
the Government order of September 1955 the farm was not bemng taken as 1 
commerctal concern, although the accounts were being maintamed on semt 
commzreial lines through double entry system with the object of having a 
day to day control on the various transactions The financial results of the 
working of the farm are obtamned without taking mto account the mterest on 
capital and the direction charges As regards the shortages n foodgramns 
of the value of Rs 53 914 the department explained that shortages amounting 
10 Rs 51,652 were within the normal permussible percentages of shortages 
fixed by the Government These shortages had been written off by the 
Chuef Superimtendenting under his delegated powers As far the temamng 
shortages amounting to Rs 2,262 which were beyond the powers of the Chief 
Supermtendent the position was bemng examined and the orders of the 
Government would be obtamned for their write off As regards the out 
standing recoveries on account of credit sale of live stock, fodder, land, etc, 85 
01 the 31st March 1965, the following break up was furnished bv the depart 
ment — 

(In lakhs of 
4 1upees) 

(1) Upto 1963 64 187 

(1) 1964-65 192 

(पा) Defence Department 26 90 

[n regard to the arrears of Rs 2690 lakhs, 1t was explamed that the 
amount was due from the Government of India, Mimstry ot Defence on 
iccount of sale of 1775 acres of land for & Military Farm Out of the re 
maining arrears of Rs 379 lakhs, a sum of Rs 159 lakhs had since been 
recovered It was brought to the notice of the Computtee that 50 per cent
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of the outstanding amount was due from the parties in  Hissar The depart 
mental representative assured the Commuttee that he had issued instructions 
to hus officers for contacting the local parties and for Liquidating the out- 
standing arrears 

The Commuttee made an on the spot study of the Government Live 
stock Farm Hissar and paid a special visit to the mechanical stores The 
following ponts were noticed at that time — 

(1) the Mechanical Engmeer mformed that there was no physical 
vertfication of the stores for the last two years 

(u) the spare parts were 1ssued from the mechanical stores without 
requsition 51105 , 

- 

(पा) stock registers were not properly mamntamed , 

(४) some of the items lying 1n the stores were not found entered in 
the stock regsters , 

(v) bin cards were not being maintained for each item and 

(v1) 2 50 yard roll of brand new wire mmported from Japan, was 
lymg outstde the new Stores in 2 heap of Junk 

The Committee had desired the Supermtendent, Livestock Farm Hissar 
to examine the aforesaid poimnts and to furmish a report The Commuttee 
have been informed by the department that physical verification of mechanical 
stores had since been conducted by the Director of Ammal Husbandry 
The entries m the stock registers which were omitted to be recorded 
through an oversight, had since been posted and the stock registers had 
been brought up to date the bin cards system has also been introduced 
recently 

The Committee desire that the Government should take immediate 
decision whether the Government Livestock Farm, Hissar 1s to be treated 
as a commercial or a noncommercial orgamsation The Commttee 
however, reiterate their earlier recommendations made पा para 85 of their 
18th Report that the accounts of the two types of schemes, such as research 
and breeding operations should be kept separate While the accounts of 
breeding operations should be kept on commercial principles and financial 
results worked out after takmg into account the mterest on capital and 
direction charges etc, the accounts of research schemes may 06 kept on 
non commercial lnes The Commiitee also recommend that outstanding 
amounts from sundry debtors should be recovered expeditiously In cases, 
where the amounts are due from Government departments of other States 
Zila Panshads Panchayat Samitis etc, the matter should be taken up at 
higher levels The Committee further recommend that steps should be 
taken to ensure strcit compliance with the procedure relating to receipts 
accounting 1ssues and physical verification of stores disposal of unserviceable 
tems etc as the existing arrangements are fraught with nsks of mis- 
appropriatton and pilferage 

The Commutee also desire that responsibility should be fixed on the 
officers/offictals concerned for their failure to follow the prescribed pro- 
cedures पा the past and swtable disciplinary action taken against them
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HOUSING DEPARTMENT 

Naramgarh Co operative Houseb laBmldlAng Society रहस्य T.td Naraingarh (District Am ala) n enquiry Q—I_Jlmugemlflssust6”Plsaart'aognraor made by the Narh Tehsildar, Low Income Group loans Aidit Report Housing Scheme पा October, 1965 had 1ndlcated' 1967 that the loans of Rs 70,000 and Rs 52,000 had been mis utilised by the society and as against 15 housejs tdo be constructed for the loan for Rs 1 lakh only 12 houses were construct € 

The Deputy Commissioner, Ambala stated 1n June, 1966 that warrants attaching 12 quarters had been 1ssued and the Tehsildar had been entrusted with the collection of rent of these quarters दवा they were auctioned The Case was registered with the Police on the 31st May, 1966 and the Investiga- 100 was 1n progress 
The following points were mentioned by Audit 1n this connection — 

ness and composition of the society and the annual income of its members The loans of Rs 70000 and Rs 52 000 were how 

had been recommended by the Sub Divisional Officer (टच) and the District Development and Panchayat Officer 

the houses No physical 1nspection of houses was made by the departmental Overseer before the release of the last 1nstalment of loans 

ter payment of the Instalments the collector ordered पा Decem- ber, 1963 the lump sum recovery of the third loan of Rs 52,000 

The Tehsildar, Naraingarh, to whom the case was referred for recovery reported in September, 1965 that Neither the whare abouts of the members of the Soctety was known (excepting one) nhor any Ianded property of such persons was available पा hig tehsi]”
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(d) According to the enquiry report of the Naib Tehsildar, no mortgage 
deed was executed by the Soctety m respect of the loan of Rs 52 000 
and 1n the mortgage deed for the other two loans the same land 
was pledged to Government twice over , further the area of the 
land was on departmental verification actuaily found to be 18 000 
square feet 85 against 63,000 square feet shown ता the application 
for the loan of Rs 70,000 The enquiry by the Naib Tehsildar 
also 1ndicated that the land mortgage did not belong to the society 
and was shown 1n the revenue records as belonging to some other 
person 

7  The department informed the Commuttee 1n written reply that 

(1) the relevant files of the office of the Deputy Commussioner show 
no reason for making departure from the mandatory provisions 
of the rules which require that the application from the co operative 
societies should be routed through the Assistant Registrar Co- 
operative Soctettes who 1s required to offer his comments and 
to verify the genuineness of the m mbership of the Society Go- 
vernment was also not approached for any relaxation , 

(1) the District Development and Panchayat Officer and the Sub 
Divisional Officer (Civil) Naraingarh did not conduct any verif1 
cation of therr own but relied on the affidavit of the Secretary 
of the Society and the registration certificate of the Society , 

(111) the records of the Deputy Commussioner s office did not show any 
reason for not obtaining the mortgage deed before the actual 
disbursement of loans , , 

(1v) no special reason were on record for which the sanctioning autho- 
rity could not detect during the course of scrutiny and veritifca- 
tion of the particulars mentioned पा the application for loan 
that the same land was pledged to Government twice m respect 
of the loans of Rs 1 lakh आएं Rs 70 000  The department conceded 
that the applications were not properly scrutimsed through the 
Revenue agency , and 

(v) there were no reasons on record for which the sanctioning authority 
released the third and final instalments of loans without physical, 
verification of houses by the Departmental Overseers, as required 
vide 1nstructions issued by the State Government पाए December, 
1960 

The d partment explained i their oral evidence that the case was sub 
Judice and as such 1t was not possible for them to mnitiate any action agamst 
the authorities who recommended the applications without verification and 
sanctioned the loans 

The department informed the Commuttee that the general advice of the 
Legal Remembrancer was that वा a sub-judice case the departmental action 
should be taken after the decision of the court The Commuittee pointed 
out that only a part of the case, relating to the action of the loanees 1n defraud- 
ing the Government by giving wrong information etc was sub judice and there 
was nothing to debar the Government from taking action against the super- 
visory officers In this connection, the attention of the department was invit-
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ed to the instructions contained in the P F R, Volume 1I, Part I, regarding 
the departmental enquiries 1 cases of frauds, embezzlements, etc  These 
nstructions read as under — 

|] 
‘There 15 tendency for the Head of Office or Department to regard 

the mstitution of criminal proceedings as absolving hum from the 
task of conducting an immediate and thorough enquiry The 
reluctance may be enhanced by the apprehension that an enquiry 
may prove prejudicial to the results of the trial in 8 Court of 
Law As a result, there has sometimes been a great delay in 
taking departmental proceedings and the result has been incon- 
clusive Further, 1t1s stated that the depart- 
mental enquiry should not be delayed pending the decision ot the 
criminal case as at a later stage, the evidence mught disappear 
and the departmental enquiry may not be brought to any con- 
clusion at all 

The departmental representative produced before the Committee the 
copies of decuments, such as F I R and challans From these documents, the 
Commuttee verified that the ए856 was subjuaice only so far 85 the co operative 
society was concerned The Secretary of the Department conceded that 
afier going through the record received from the Court, he was satisfied 
that the departmental action was warranted and that he had recommended 
the same to the Chief Secretary The department also conceded that the 
following irregularities have actually been committed 1 these cases by पाठ 
departmental officers -— 

(1) The mnstalments were released without the recommendations of the 
Assistant  Registrar, Co operative Societies 

(1) the party had constructed only 12 houses wnstead of 15, for which 
a loan of Rs 1 lakh was granted , 

(u1) the loanees did not pay the first instalment within one year of the 
sanction of the 1080 and in fact, 10 instalment has been paid so 
far This fact was not reported by the District Development and 
Panchayat Officer or the Sub Divisional Officer(Civil) It was 
not pointed out, while recommendmg the loan, that the Secretary 
of the society had already drawn three loans था his individuval 
capacity, by cheating the Government , and 

(1v) the society had not obtained the title of the land, which was mort- 
gaged to the Government as collateral surety for the loans 

The departmental representative further stated that there was a dispute 
about the site under the built up quarteis between the owner and the co 
operative soclety The examination of the files revealed that the deed was 
executed 1n favour of the co operative society by the land owner but 1t was 
never got registered and consequently, the title of the land पा the revenue 
records continued to stand 1n the name of the owner The departmental 
representative 8150 stated that he had already made 8 reference to the Chief 
Secretary to Government Haryana for mitiating departmental enqury 
against the Deputy Commussioner and the District Development and Pan 
chayat Officer who acted neglgently i the performance of therr duties 
He also informed that ता regard to the action against the officers who had 
been allocated to Punjab and Himachal Pradesh, he would suggest to the 
Chief Secretary to Government, Haryana to take up the matter with the 
State Government concerned Further the Secretary to Govermment,
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Haryana Housing Department informed that बा a letter No 3310 2HG 69/297 

dated 2nd January 1969 Chief Secretary to Government Haryana was 

requested to take up the matter with the Chief Secretary to Government 

Punjab for expeditious processing of the departmental enquiries agamst the 

defaulting officersfoftificials who have been allocated to Punjab 

The Committee aie perturbed 10 note that the manner in which the loans L 
have been granted to the society 1s really unworthy of conduct by Govern 
ment officers The Commuttee feel that public funds have been squandered 
एप this case with complete apathy and indifference to the tax payers interest 
and 1n utter disregard of the cannons of financial properiety and there appears 
to be an element of wilful dereliction of duty in the transaction The Com 
muttee  desire that the final outcome of the case pending पा the Court of 
Law and the departmental enquiry agamst the delinquent officers should be 
reported to them 10 due course The Computtee strongly recommend that 
punishment of a deterrent character should be given to the officers who 
are found to be guilty of these serious 1rregularities and gross or  wilful negh 
gence 1 the performance of their duties 

AGRICULTURE DEPARTMENT 

_fEAudlt had pomted out that the Government Engneerng Workshop 
Nilokher1 was established m 1948 with the main object of manufacturing 

cheaper agricultural implements of standard spect 
N TR TR T fications on mass scale for sale to cultivators through 

p mphs 103—Govern | VYartous State agencies The workshop could also 
ment Engmecring undertake the fabrication of railway duplicates, etc 
viorkshop Nilokhen) against firm oi1der It was transferred by the Go- 
Audit Report 1967 | vernment of India to State Government 10 October 

1961 Previously also its management was with the 
State Government ता October 1961 although it was 

financed by the Government of India It was declared 8 commercial concern 
पा January 1954 

The following points were noticed by Audit — 

(1) Accounting System —The accounts were not being mamtamed on 
commercial system and the draft accounting rules were still awaiting approval 
of the Government (August 1966) Jobcards and Labour and Material 
Abstracts for working out cost of production of fimshed goods and “Machine 
Cards, showing the number of hours each machme had worked as pro 
vided 1 the draft Accounting Rules were not bemng mamtamed In their 
absence 1t wasnot possible to work out the cost of production on commer 
cal Imes and the actual working/idleness of machinery
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(1) Working Resulis —The working resuits of the workshop for पाठ last 
three yeers were as follows — 

(In lakhs of rupees) 

Serial Particulars 1963 64 1964 65 1965 66 

No 

1 Caprtal 12 25 14 67 15 99 

2 Net profit 0 56 

3 Net loss 0 08 0 41 

4 Percentage of net profitfloss on 
mean capital 514 0 60 2 69 

5 Frixed assets (depreciated) on 31st 
March 232 285 355 

6 Sundry Debtors 5 98 573 6 81 

7 Sundry Creditors 1 31 073 0 59 

g E‘Cost of goods manufactured 8 60 913 g 40 

9 Sales 9 37 11 45 10 08 

(1) Sundry Debtors —The break up of Sundry Debtors 85 on 31st March, 
1966 was as follows — 

Year Due from Due from 
Government private 

departments parties 

Rs Rs - 

1962 63 707 00 125 00 

1963 64 22175 00 

1964 65 93 388 00 

1965 66 564 580 00 224 00 

Total 6,80 850 00 349 00 
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एप) Machinery not worked to the rated cdpacity —The machmery was 
not utilised to the rated capacity In Foundry shop agamnst the rated capacity 
of 4300 metric tonnes per annum 1t was ufilised to the extent of 29 per cent 14 per cent and 31 per cent during the year 1963 64 1964 65 and 1965 66, rspectively The position of utilisation of machinery m other shops was यथा neo way better The General Manager stated m January, 1966 that if order from the Ratlway 85 well 85 from the Agriculture Department do not come पा time this workshop may face closure after six months throwing 250 workers 
out of employment” 

(v) Idle Machinery —Three machimes costing Rs 6 554 purchased m 1962 were not put (0 use for want of technical know how These are stated to have become outdated 
An Electric Chamber Furnace purchased m Apnil 1958 for Rs 6,419, 

became unserviceable 1 December, 1961 for want of spare parts requiring mport No steps had been taken to mport the spares or to dispose of the furnace 
Stores valuing Rs 6 621 were also Iying unutilised since October 1961- March 1963 
The department informed पा a written reply that the position of this workshop was critically exammed after the reorganisation with reference to the past lustory order n hand and the anticipated demands and 1t wag decided to run 1t on non commerctal 98815 due to the following reasons — (1) No permanent line of production 

(u) curtailment of railway orders, 
(1) stoppage of orders for ploughs etc from the Punjab which con- stituted 85 per cent of the total orders, 
(1v) withdrawal of subsidies on 1mplements which ultimately affected 

the demands 
(v) necessity of having 8 Design Demonstration and Research Centre for Agricultural Implements पा Haryana State because no such unit 

existed in Haryana, and 
(v1) utilisation of the full capacity of this centre for the benef 1t of the State mstead of utilismg 1t primanly for the railways 

The financial year 1966 67 showed a loss of Rs 2 16 lakhs The Commut- tee were further informed that the railways had ceased to place their orders with the workshop as they had set up therr own workshop This caused the umt (0 run at 2 loss With a view to providing employment, the unit was closed and continued to manufacture agricultural implements etc The unt was converted mnto an Agricultural Equipment and Research Centre with effect from the Ist April 1967 and some surplus staff was retrenched This experi- ment also did not prove a success and now the unit was being handed over to the Agro Industrial Corporation, Haryana, which propose to start (a) sale of spare parts for imported tractors (9) repairs and servicing of tractors (c) assem- blies of imported tractors from abroad, and (d) production of selected agn cultural 1mplements and machines It was also disclosed to the Committee that the Government of India had given the Corporation, an agency for the assembly of tractors which the Haryana State was recewving from abroad The departmental representative-further stated 1n oral evidence that the charge of the workshop remamned under the Government of Inda up to the 30th Sep tember 1961 and 1t was transferred to the Government of Punjab Agriculture Department with effect from the 1st October, 1961 due to the windmg एफ of the Rehabilitation Wing of the Government of India  The Committee enquir- ed as to why the Punjab Government agree to take over the centre when 1t was a losing concern The departmental representative explamed that the reasons were two fold one was 10 maintam employment and the second was that the Agriculture Department had started a scheme whereby subsidy was to be given to the agriculturists for purchase of mmproved agricultural
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mmplements It was thought that the workshop would be able to manufacture 

and sell the implements He however conceded that there was no clear scheme 

before the Government for manufacture of implements before deciding to take 

over the workshop A sum of Rs 5 36 lakhs was paid by the Pumjab Govern 

ment to the Governmeat of India and पा addition a sum of Rs 2 24 lakhs had 

been spent by the State Government to convert 1t mto 2 umt for production of 

agricultural implements The departmental representative expected that the 

unit would be profitable on 15 transfer to फिट Agro Industries Corporation | 

sts working 1s managed properly and efficiently In regard to the outstanding 

recoveries the following vear wise break up was furmshed — 

(a) Amount due from Government offices (Development 

Block Zila Panshads and Panchayat Samities) 

1961 62 कि 

1962 63 474 

1963 64 15442 

1964 65 7 539 

1965 66 28 278 

) 1966 67 35275 

(b) Railways 

1964 65 to 1966 67 125818 

The department informed that effective steps were bemng taken to effect 

recoveries from the Government departments and private parties In fact 

during the period from the 1st Apri, 1967 to the 30th November 1967 a sum 

of Rs 63 000 was recovered by the workshop In regard to the non utihsation 

of three machines costing Rs 6 554, the department explained पाए a wrtten 

reply, that the machmery was purchased under the orders of the Government 

of India, for the execution of an educational order from the rallways  Unfor 

tunately, this workshop was unable to manufacture the C1 sleepers 1n spite 

of the fact that every possible effort was made m this regard पट manu 

facture of C I Sleepers was practically beyound the capacity of this small umt 

85 1t involved heavy and complicated construction work In regard to the 

unutilised stores the Commuttee were informed that the uputilised stores 

comprised of three items, viz, (1) brass rods, (n) zmc, and (1) pig 1iron out of 

these three items zinc beng a controlled commodity had been disposed of 

under the orders of the Director of Industries The other items would be 

gtilised प्रा the manufacture of the machmery parts in due course 

The Commuttee observe that the workshop was taken over by the State 

Government 1n October 1961 without advance planning and without any 

clear cut scheme for manufacture of implements The Commuttee regret to 

note that despite considerable mvestment the unt did not prove a profitable 

or economical proposition and ultimately the Government had to convert it 

mto 3 non commercial umt The Comnuttee recommend that effective steps 

should be taken to realize the outstanding arrears from the private mndrviduals 

and ratlways before the transfer of the umt to the Agro Industrnial Corporation 

The department may also examne whether the Limitation Ifienod applicable 

1 respect of Government dues, would remam 1t force on the transfer of the 

umt to the corporation and that the arrears recoverable from the private 

parties would not become time barred
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The Commuttee recommend that responsibility लि this faulty and haphaz- 
zard planning which has resulted ता 1055 to the State Government be fixed and 
report sent to the Commuittee 

PUBLIC WORKS DEPARTMENT 

17. Audit had pomted out that पा Gurgaon Provincial Division the रण of 
construction of Hodel Nuh, Pataud1 Road, Section Hodal to Kot, Miles 1 10 

(estimated to cost Rs 605 500 ) was allotted fo a con 
Page 74 Paragraph { tractor पा March, 1957 to be completed within 21 
90 of the Audit § months As the contractor did not complete the work 
duR°Pt°o“ 01n95rec05“v1‘e°w5’ within the stipulated time, the Divisional Officer res 
of"pmal"ty cinded the contract and imposed a penalty of 

Rs 40000 1 April 1959 for breach of contract 
This was contested by the contractor पा a court of law In Apust, 
1962, the court set aside the penalty on फिट ground that (1) the फिर 
sional Officer was not legally competent to 1mpose the penalty as this power 
vested m the Superintending Engineer and (1) there was an error पा the order 
of the Divisional Officer 1n forfeiting the earnest money of the contractor The 
department did not examune on receipt of Court s yjudgement wheather afresh 
order to levy the penalty could be 1ssued by the competent authonty 

The departmental representatives stated 1n evidence that the Executive 
Engineer levied the penalty because the contractor did not complete the work 
within the stipulated period and पाई request for extention of time Lanit was 
not acceded to The Executive Engineer had levied the penalty कटा getting 
the approval of Superintending Engmeer It was further stated that on receipt 
of Courts judgement, the case was referred to the Legal Remembrancer for 
advice 85 to whether बा appeal should be filed against the order of the Court 
The Legal Remembrancer, however, advised that it was not a fit case for 
appeal The Department did not therefore, file the appeal In the meanwhile 
the work was allotted to another contractor at lower rates and assuch there 
was actually no 1055 to the Department When the position was reviewed by 
the Chief Engineer he also expressed the view that 1t was not a fit case m which 
penalty could be levied with justification  Hence, the matter was not pursued 
further 

The departmental representative stated that at the time of dealing with 
this case, 1t was the general practice 1n the Department that the Executive 
Engmeer obtained the approval of the Superintending Engineer and thereafter 
levied the penalty 

The department representative quoted an extract from clause 2 of the 
contract which reads as under — 

The work shall throughout the stipulated period of the contract be 
proceeded with all due diligence (tume being deemed 10 be of the 
essence of the contract on the part of the contractor) and the con 
tractor shall pay as compensation an amount equal to one per cent 
or such smaller amount as the Superintending Engmeer (whose 
decision पा writing shall be final) may decide on the amount of the 
estimated cost of the whole work as shown by the tender for every 
day that the work remams uncommenced or unfimshed after the 
proper dates 

The departmental representative explamed the following two fold depart- 
mental contention 1n respect of interpretation of the said clause — 

(व If the penalty 1s to be levied m full then the Executive Engineer 
can do 1t , and 

(b) If a lesser penalty 15 to be mmposed then only the Superintending 
Engineer 1s competent to do so and the Executive Engmeer cannot 
do
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In view of the above interpretation of the aforesaid clause of the contract 
and the practice followed ता the Department 1t was argued by the department 
that the penalty was correctly imposed by agreement ता replacing the word 
Superintending  Engineer/the Executive Engmneer The departmental 
representative further stated that later on, the Government even amended 
clause (2) of the by Executive Engineer  The Commuttee enquired as to- 
why the contractor was allowed 1n the first stance to go (0 the lower Court 
and recourse was not taken to the provisions of arbitration clause 1n the 
agreement It was explamned that फिट Civil Court appomnted Superntending 
Engineer Hissar to arbitrate पा thiscase In conformuty with the above 
practice the Superintending Engineer had issued notices to the contractor 
and had taken up the proceedings on 6th June 1960 In the course of 
proceedings, the contractor came forward with the request that the hearing 
nstead of being fixed at Hissar should be beld at Gurgaon He also requested 
that some of the Department employees should be summoned by the Arbitra- 
tor as witnesses 6 arbitrator called upon the contractor to deposite the 
requisite money to cover the T A charges of officials desired to be summoned 
as witness by the contractor declined 10 do so  Quite a bit of correspondence 
was exchanged between the arbitrator and the contractor on these 1ssues. 
It was this fact which caused delay गए the mean time the Superintending 
Engmeer who was appomted as an arbrtrator retired from service on 22ad 
December, 1960 While this case was bemg handled by the Superintending 
Engineer, there were 34 other arbitration cases pending with him and which 
were older than the case पा question  After the retirement ot the then 
Superintending Engineer the new Supermntending Engineer also wanted to 
proceed with the case but the himutation period of four months prescribed 
completion of proceedings had expiwred He, therefore, made a reference 
to the Court for grant of extension but the contractor did not agree to the 
extension bewmng granted The Court thereupon took पाए the case under its 
own jurisdiction 

The Commuttee are clearly of the view that पा accordance with the pro 
vision of clause (2) of the contract relating to levy of compensation then पा 
force, only the Superntending Engmeer was the competent authorty to- 
levy the penalty The decision was to be given by him 1 wniting which was 
to be final and bindmg on the partiess The Executive Engmeer was not 
vested with this power The fact that the State Government decided, later 
on, to amend, the clause by replacmng the word Superntending Engineer 
by Executive Engineer supports the observation of the Committee  The 
Legal Remembrancer also advised against filing an appeal दा the High Court 
because the stand taken by the department was not consist nt with the simple, 
obvious and ordinary interpretation of clause (2) of the Contract under 
which the Executive Engineer was not competent to 1mpose penalty 

The Commuttee find that Department has | along been following a 
clearly wrong practice and have been wrongly imterpreting the provisions of 
clause (2) of the Contract deed on account of which the judgement of फिट 
Court went agamst the Department 

The Commuttee feel that the provisions of agreement deeds which provide 

for Contractual obhigations and rights of the parties to the Contract should be 

हा clear and unambiguous language and should not be interpreted n  an 

arbitrary आए involved manner but an authentic mterpretation should be 

obtamned from the Law Department whenever necessary This would 

avoid unnecessary references to arbitrations or fallure of Government cases 

n the Courts of law on technical grounds
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The Commuttee are perturbed to note that a large number of cases remain pending with the Supermtending Engneers apponted as Arbitrators for lIong pertods and extensions are sought from the Courts for completion of pro ceedings beyond the prescribed period of 4 months The Committee desire that the Government should consider the destrability of setting up a separate all manned by technical officers of a switable rank to deal with the arbitratio -cases to ensure speedy and expeditious settlement 80 as to avoid loss en Government funds on htigation In this connection reference 15 also mvitdo 
to the recommendations contamed 1n para 342 (reproduced below) of the Report on the reorgamsations of the working of Punjab Public =~ Works Department submutted by the Fmance Secretary to the Government of 
composite State of Punjab 

‘342 Clearance of Arrears of arbitration cases —The present position of the arrears of arbitration cases which have accumulated 18 such that 1t require some concrete steps to clear them This question was discussed m details 1n the departmental meeting of all 
Superintending Engineers and Executive Engineers in August, 1963 It was found that the number of cases which were disposed of by varrous Superintending Engineers during the period 
Ist April, 1962 to 30th June, 1963, was as below — 

Superintending Engmeer Ambala 60 

Supenintending Engineer Patiala 41 

Superintending Engineer, Hissar 

Superintending Engrneer Jullundur 26 

Superintending Engineer, Kangra 3 

Supermtending Engineer, Amntsar 3 

Total 133 

On the basis of this data a norm of 40 arbitration cases per year was fixed and Superintending Engineers were directed to ensure that their output during a year was according to this norm  This will mean that a total of 240 cases would get decided 1n a year 1n six Circle of the B and R Branch At 
the same time about 150 08565 are being filed per year Therefore the number of pending cases will remain the same even व the Superintending Engineers are able to give an output of 40 cases per year It 1s, therefore essential that a special post of Superintending Engineer (Arbitration) 15 created 1n the office of Chief Engmneer B and R Branch Patiala for a penod of two years 1n the first nstance This Superintending Engieer should take पा hand all the old cases from all the Circles and working whole time he should be able to clear the arrears m a period of two years The new cases should remain the responsibility of the Superintending Engmneers of the Circle concerned It may be mentioned fhat this post has since been sanctioned It 15 necessary ‘that 1t should continue for 8 period of two years so that the arrears are brought under control
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P W D (B & R)BRANCH 

Audit had pomnted out that in two arbitration awards pronounced 
मा January, 1964 and 

Page 74 76 paragrap/ih 
91 of Audit Report 
1966—construction o 
100 double roomed 
Houses at Rohtak 

November 1964 the arbitrators had awarded a total 
sum of Rs 22 323 to two contractors on account of 
certain claims disallowed by Rohtak Public Works 
Division and also restored to them certain recoveries 
made from their final bills Certain omussions and 
defects 1n some of these cases are mentioned below — 

pa 

Nature of work Amount  Omussions etc which caused 
awarded payments 

1 Wood Work 

2 Construction of fire 
places 

3 Laying of floor 

4 Use of Badarpur 
Sand 

Rs 
7414 There was onussion to include पा the 

agreement the usual clause that items. 
not included पा the tender notice would 
be paid for at the Schedule of Rates,. 
payment for wood work had, there fore, 
toc be made at rates higher than those 
admussible under the Gurgaon Schedule 
applicable to the Division 

1,363 (a) Drawing/designs were not supplied to 
the contractors by the department and 

(b) Recoveries effected from the final 
bill on account of payments made at 
higher rates or for madnussble/excessive 
items दा runming bills were disallowed 
by the arbitrator on the ground that the- 
department had passed these payments. 
i the running bills 

1690 Measurements recorded by the Sub- 
Duvisional Officer mcharge of the work 
were held by the arbitrator as per- 
functory 

[1840 The officers who executed the work were 
not produced as witnesses before the 
arbrtrator nor were statements from 
them filed for defending the case 

5 Agamst a sum of Rs 4 209 recovered m the final bill हर August 1964 
for the work Reconditioning Sampla Kharkhauda Road Groups I and पा, 
on account of supply of overgauge road metal (Rs 1 983 ) and water allowances 
(Rs 2,226)asum of Rs 3 015 (Rs I 659 on account of road metal and Rs 1 356 
on account of water allowance) was allowed to the contractor by the Arbitrator 
m November 1964 on the ground that the department had admutted एंड 
hability to make payments for these items while making payments of the 
runmng bills 

The department, एव the explanatory memorandum on the award submitted 
to the Finance Department held the Sub Divisional Officer responsible for 
this 1055 on account of his farlure to exercise proper vigilance
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1 Wood Work— 

The Departmental representatives stated during the course of oral examu- 
nation that the item of wood work (doors and windows) was not included गा 
the notice inviting tenders (N 11 ) prepared पा June 1957 The notice mnvi 
ting tenders was prepared on the basis of Gurgaon Schedule of rates applicable 
to Rohtak Division to which this work related With effect from 15 July, 1957 
Ambaia Schedule of rates which contained higher rates than those of Gurgaon 
Schedule of rates was made applicable to Rohtak Division According to 
clause 12 of the agreements if any item which was not included 1n the NI T 
cropped up durmg the execution of the work, the Schedule of Gurgaon was 
to be made applicable But the contractor claimed payments at Ambala 
Schedule of rate The Arbitrator upheld the Contractors claim because 
there was omission to provide for the item पाप the NIT and the Ambala 
Schedule of rate had been made applicable to this division from Ist July 
1957 by the Chief Engmeer The department was, however, all the time tak 
mg the plea in arbitration that payment was admssible at the Gurgaon 
Schedule of rate Regarding the omission it was explamned that the NI T 
was copied from the NIT of another work and the typist omitted this item 
while typing The omission escaped the notice of the Accounts Clerks पाठ 
Head Clerk, the Accountart and so on 

It was further stated by the Department that thére was no loss to Govern 
ment because of arbitrator s award It was argued that the Superintending 
Engineer or Chief Engineer would have also allowed the same rate if the 
case were to be decided by hum on legal grounds When questioned the 
Departmental representative stated that the drfference between the rates of 
the contractor and those of the Department was about Rs 7 400 

The Commuttee are surprised that the department has been unnecessarily 
pursuing the case पा arbitration even though the officers of the department 
were convinced that the claim was legally yustified The Committee have not 
been able to appreclate as to why the superior officers did not advise the divi 
sion to accept the claim एव the Contractor at the correct rate  The Commuittee 
feel that this kind of indifferent approach not only caunses undesirable harass 
ment to the Contractors but also involves avoidable expenditure 
एप mfructuous ltigation The Commuttee recommend that the Government 
should take serious notice of such cases Inthis connection an extract from 
the Report on the Reorganisation of the working of Public Works Department 
1s reproduced as under — 

On account of emphasis on rooting out  corruption and enquiries 06108 
conducted by the Vigilance Department, the Officers at the lower 
level are reluctant to settle these claims पा order to play safe and 
avoid the risk of any complants anising out of फिट settlements 
Smce the decision of Arbitrator 15 semt judicial and not ordinarily 
open to audit and enquiry the officers of the Department seem to 
prefer the case to be decided by the Arbitrator even 1f they are 
themselves fully convinced about the admissibility of the con 
tractor s claiming 

The Engimeering Officers should be made to discharge therr responsi- 
bility for settling with contractors to avoid reference to arbitration 
If the lower officers are conscious of therr duties and are eager to 
settle the contractors with a fair mind they can reduce reference 
to arbitration cases substantially
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2 Construction of Fireplaces— 

The departmental representatives stated that पा the NIT (Notice inviting 
ten ders) for the work there was a provision of two items 16 a single chimney 
with single flue and a smgle chimney with double flue  There were provided 
specified rates for these items in the contract and the contractor was paid 
accordi ngly 10 the running bills  Besides that the officers incharge and the 
SDE m}ade payment for the R C C lintels also 

Subsequently when one of the Executrve Engineers pointed out while 
auditing their running bills before their payment that the rate provided 1n the 
NIT was for the complete job includmng all 1tems and that R CC lintels 
and the openings were not payable separately, the payment for the lintels in 
subsequent bills was denied The SDE at that stage made out a fresh 
analysis of rates for the 1items of two types of chuimney and submitted 1t to the 
Chief Engineer  The Chief Engineer turned down the recommendations saying 
that फिट rates provided in the NIT were binding and were fo- the complete 
Job  The final bill of the contractor was based on this decision The Arbitrator 
however allowed some claim against this item on two consideration as 
per plea of the contractor (a) that designs for the fireplaces and chimney were 
not supphed with the NIT or subsequently and (b) that the departmental 
officers पा. the runmng bills, had paid higher amount and also at one stage had 
recommended to the higher authorities some higher analysis 1tem rates 

The Department s contention was that the drawing showing the fireplaces 
were ac tually supplied (0 the contractor and further that running bills were 
only on account bills and were subject to the final settlement by the adjust 
ment recovenes etc, i the final bills Moreover any recommendation by 
any lower departmental official about rates पी not supported by provisions of 
agreement was always subject to the final decision of the competent authority 
The Executive Engineer who defended the case before the Arbitrator failed to 
pomt out that the drawimngs showing the fireplaces were actually supphed to 
thecontractor The officershad been allocated (0 Himachal Pradesh Govern- 
ment A reference has been made to Himachal Pradesh Government to deal 
with the officer for this lapse The department was already proceeding to 
take action agaimnst the officials who had made incorrcet payment in the 
running bills The Committee desire that the final action taken ता the matter 
reported 1n due course 

3 Laymg of floo1— 

The Commuttee were imnformed by Audit that i the final bill the floor area 
was reduced to 33 133 sq feet from the orignal area of 35 387 square feet paid 
for पा the running account bills  The reduction was made on the ground that 
the thickness of the wall below plinth level was 13} and 1t was 9 above the 
plinth level and consequently afloor of2} inches width on the inner side was 
got dismentled by the departmental officers and the floor for the full 
area was laid by him  The arbitrator held that the reduction as made by 
the SD O concerned without proper measurement although he was required 
to take all measurement personally required for the preparation of final bills for 
all classes of work costing more than Rs 5,000 in each case On being 
questioned by the Commuttee as to whether the Department investigated 
the reasons for which proper measurement were not made by the S D O 
concerned at the time of measuring the work for the final bills as enjoined by 
rules and alsowhether theresponsibility for the lapse had been fixed the depart 
mental representative stated that the dispute 1s 1n regard to the projection at 
plinth level mside the rooms beyond the face एव walls  Since below the phinth 
the wall. were 134 inches and above plinth the thickness was 9 inches  the
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first SDO who had got the work done had allowed payment for flooring 

by counting the dimensions _right up to the mner faces of the wall,1e, includ 

पाए 24 mches projection  On his transfer, he verbally told his successor 10 
take care of this item as the flooring had perhaps not extended right up to the 

wnner faces of the walls and deductions for the projection had to 06 made Sub 
sequently the S D E merely 25 the result of the verbal discussion deducted 
the floor area on account of thts projectton in the next set of bills The contrac- 
tor went m appeal to Arbitrator for this deduction Then the Arbitrator deput- 
ed the Executive Engmeer, B &R of that tme to satisfy at site whether floor 
ing extended r1ght up to the face of the wall or walls within the plinth projection 
The Executive Engineer after doing the needful, stated before the Arbitrator 

that his test check had revealed that the following stretched right up to the wall 
faces The Arbitrator, on this basis allowed to the contractor his claim for the 

full area of the flooring As such, there was no loss mvolved 10 the State since 
the award was based on extent of work verified and stated by the Executive 
Engineer to have been carried out The only wrregularity in the case was on the 

partofthe two SD Es, for not having recorded measurement on actual 
observation at site for the work really done For this Haryana Government 
have already moved the authorities पा the Punjab Government who are their 
present employees for taking suitable action agamst them 

The Commuittee feel that 1t 1s yet another instance 1 which the department 
failed to carry out proper vertfication of Contractors claim and unnecessarily 
pursued the case पा arbitration  The Commuttee consider that the venfication 
at site which was made by the Executive Engineer at the instance of Arbi 
trator should have been conducted at his own imtiative at the time of examn 
g the contractor s claim The 1nstances of this kind give an mmpression to the 
Commuttee that there 13 an attempt to resist even the genume clarms of con 
tractors and to force them to seek arbitration The Commuttee recommend 
ed that action should be taken against the Executive Engineer who failed to 
venfy the extent of work actually executed The Commuttee further desire 
that the question of disciplimary action agamnst the defaulting Sub Divisional 
Engineers should continue 10 be pursued with Punjab Government and the 

final actron taken by that Government reported to the Committee पा. due 
course 

4  Use of Badarpur Sand— 

The Commuitee was mnformed by Audit that the agreement with the contrac 
tor provided that the contractor would use clear washed sharpe course niver 
sand on RCC work The Executive Engineer however, 1ssued orders पा 
July 1958 (after the commencement of the work ता January 1958) 
that Badarpur Sand should be used 1n the work The Contractor claimed 
extra payment for the use of this Badarpur Sand 85 1t was not a river sand 
The Executive Engineer in his evidence before the arbitrator stated as under 
शा the first instance 

According to the specifications course sand was to be used from the 
quarry approved by the Executive Engineer m charge and that he 
had approved the quarry at Badarpur and accordingly the contrac 
tor used Badarpur Sand 

In a subsequent hearmng he however stated that he could not say whether 

Badarpur sand was actually used or not because there was no record entry 
to this effect in the book The item as recorded पा the measurement 

book had to be reinforced Cement concrete with certamn quantum of 

steel and wou'd not es.entially describe घाट exact type of sand used 
The D.partmental representative was asked to explain the reasons for which 
the departmeat could not verify from the officers पा whose time the work
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had been done, whether BadarpurSand was actually used or not 85 also why 
1t was not possible to produce such officers as witnesses or to file पिला state 
ments before the arbifrator for defending the case The Departmental 
representative stated पा. evidence that the agreement provided that for re- 
mforced concrete rtems, the contractor would use a clean washed sharpe course 
rver sand It also  provided that the work would be carried out according 
to the Punjab PW D specifications, Volume I of 1936 edition or otherwise 
as may be specially provided for The P W D specifications provided that the 
quarry source was to be approved by the Executive Enginecer  As everything 
was complete on record the Executive Engneer did not feel the necessity of” 
producing previous Executive Engneer as witness before the Arbitrator and 
accordingly prepared the defence himself and got 1t approved from the Chief 
Engmeer There was correspondence on record to show that the 
contractor was clearly told that the sue of this type of clean washed sharpe- 
course river sand was according to the requirements of the agreement and 
nothing extra for that can be paid to im The Arbitrator however despite 
the defence put in by the Executive Engineer, allowed to the contractor some 
extra amount for the use of Badarpur Sand ~ When questioned as to what 
further steps were taken ला view of the opimon held by the Department that 
the award given पा favour of the contractor was not Justified the Departmental 
representative stated that the Arbitrator allowed some claims but disallowed 
some other claims of the contractor Therefore the authorities at that time- 
must have thought that 1t would not be qmte desirable to challenge the award 
10 appeal 1n the High Court 1n regard (0 this simngle item 

The Department later informed the Commuttee that the advice of the- 
Legal Remembrancer was not sought पा the matter 

5 Sampla Khaikhauda Road— 

The Departmental representative was asked by the Commuitee to explan 
the position about the supples of road metal made by the contractor for the- 
work of reconditioning of Sampla Kharkhauda Road which were not of re— 
quisite gauge as well as about the payment of water allowance in the ruanmg 
bills although the same was not payable 

It was stated by them that the S D O of the time made certan payment for 
supply of stone metal at full rates and also allowed some extra payment for 
water allowance for consolidation of metal As the work proceeded 1t 
was detected by the Xen that the stone metal supplied was over gauge 
and thereafter it was decided after inspection at site that the rate for the 
supply should be reduced and 1t was accordingly reduced in the final bill 

_ Sumilarly गए respect of extra water allowance 1t was detected that according 
to the site condition and the store of water supply available this extra 
allowance was not admussible In the final bill these payments were dis 
allowed The contractor went प्रा. arbitration and the Arbitrator  allowed 
these payments The Department held the SDE and the section officer of” 
that time responsible for having imitially made these undue payments m the 
running bills  Action against them had already been mmitiated The Assis 
tant Engmeer had been allocated to Punjab and for him a reference was made 
to the Punjab Government So far 85 the Sectional Officer was concerned 
the matter was bemng dealt by the Superintending Engineer It was further 
stated by the Departmental representative that 1n his opmion the amount 
should be recovered from these officers Necessary action taken या the: 
matter would be communicated to the Committee
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The Commuttee desire that final outcome of those cases should be 

reported to them in due course 

PUBLIC WORKS DEPARTMENT (B&R) 

19,Audit had pointed out that according to Financial Rules no money 
should be drawn from the treasury unless it was requred for immediate 

disbursement and fictitious adjustments, such as 
:jPages 22 23 Paragraph 19] debiting to a work of the cost of the materials not 

of the Audit Report | required or in excess of actual requirements should 
1967—withdrawal of | not 08 made It 1s not permusstble to withdraw 
funds and adjustments 1n works accounts w th | amounts or to make adjustments with a view to 
a view (0 uttising the | avording lapse of budget grants 
ajlotted fands - 

In the cases mentioned below funds were withdrawn or fictitious or 

uregular adjustments made apparently with a view to avoidable Ilapse of 

budget grants, the amounts nvolved पा these cases aggregated Rs 507 

lakhs The practice defeats parhamentary control over expenditure and 

may also be attended with the risk of loss to Government 

@) (1) Dadri Constiuction Division —Two cheques amounting to Rs 
105 lakhs were ssued 1n favour of Land Acqusition Officer on 25th 

and 30th March 1965 for payment of compensation for land for which 

awards had not been announced No formation about the date of actual 

annou cement of awards and details of payments made to land owners 

was available 1n the division पा the case of one cheque for Rs 55000 Against 
the other cheque for Rs 50 000 payments amountmng to Rs 32,867 were made 

पा July August 1965 but information about the balance amount of Rs 17133 

was not available The Executive Engineer stated in March 1966 that cheques 

were drawn m consultation with the Assistant Land Acquisition Officer who 

had promused to announce awards before 31Ist March, 1965 but could not 
do the same before the close of the year 

(u) Hissar Provincial Dwision—A sum of Rs 077 lakh was debited 

to stock/works on 3158 March 1965 m antictpation of actual receipt of 

materials which were received only on 5th April 1965 

(m) Hissar and Gurgaon Provincial Dwisions —The accounts of work 

were debited with the cost of materials (amount Rs 0 84 lakh) at the end of 

the financial year 1964-65, these debits were withdrawn later m  the sub 

sequent financial year 

(ए Amritsar Provincial Division —Materials worth Rs 049 lakh were 

charged on 16th December, 1963 to a work even though it was allotted to 

a contractor on through rate basis 0ए of this materials worth Rs 030 

lakh were transferred to other work m the subsequent financral year 

The departmental representative accepted पा evidence that it was a 

sertous fmancial irregularity to draw funds 1 advance of requirements with a 

view to avoid lapse of budget grant and that disciplinary action was bemng 

t aken agamst the officials concerned In order to guard against the recurr 

ence of such irregularties पा future strict instructions had  been 1ssued to 

all the freld officers to ensure strict observance of the codal pro 

visions on the subject When asked as to what action had been taken agamnsi 

the officials at fault departmental representative stated that they had already 

moved the Pumab Government to take suitable disciphnary action  agaimnst 

the Sub Divisional Engineers as their explanations for the 18806 of cheques
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before the announcement of the award papers had been completed, were not considered thoroughly satisfactory The correspondence had been going 
on between the Chief Engineers of the two States 1 e Punjab and Haryana 
The pumshing authomty was the Punjab Government under which these officers were serving at present The Punjab Government was alone 
competent (0 1mpose  punishment and not the Haryana Government A 
letter proposing to the Pumjab Government to take disciphnary  action 
against the officer concerned was read out 10 the Commuttee = For Judicrous 
application of mind 1t was not considered proper to suggest any pumshment 
before hand because officer concerned who had to deal with the disciphinary 
case had yet to arrve atsome conclusions It was disclosed that there was 
no musappropriation or loss caused to the Government with mala fide 
intention  The officers concerned were however required to ensure that 
the Land Acqusition Officer announced this award before the financial 
year was closed The office of Land Acqusition Officer was at Ambala 
whereas the SD O s offices were at Mohindergarh and Narnaul The fact 
of the matter was that there was one LA O for the whole district At 
the close of the financial year he had so much rush of work that it was very 
difficult for hum to dispose of थी the cases Once awardwas announced 
there was no delay on the part f PWD to provide the money 

In a similar case a Sectional Officer had already  been given warning 
and 8 copy of that was placed m पाई. personal file on the recommendation 
of the Chief Engmeer on a suggestion by the Accountant General that the 
Government should review all the pending cases and where necessary 
the matter be taken up at the Government level The Accountant General 
brought to the notice of the Commuttee प्रा this way 1¢ by drawing money 
1n advance when 1t was not required to be pard immediately the budgetary 
control of legislature over the finances was vitiated 

The Commuttee feel that the kind of iregulanty falsifies the figures 
of expenditure for the year m questton and could lead to fraud or misappro 
priation The Commuttee feel that this irregulanity should be sternly 
discountenanced and if the other means of checking 1t prove insufficient 
the offenders should be subjected to some form of pumshment of a deterrent 
character
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ANNEXURE 11 

Copy of letter No FCB/PAC-47 66/23251, dated the 2nd November, 1967, from the Secretary, Pumab Vidhan Sabha, to the Secretary, Haryana Vidhan Sabha 

Subject —Outstanding recommendations/observaticns of  the Public Accounts Committee contamed था various repoits published so far 

the Union Government The Punjab Public Accounts Committee will pursue the recommendations mentioned under the heads Punjab  Union Territory * and Common 

I'am to request you to depute some official(s) of your Secretariat to collect from this Secretanat the requisite data (1e the details of replies recetved from Government/the observations made by the Public Accounts Committee, in respect of the outstanding recommendations relating to your State
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STATEMENT 

l Para Punjab Haryana “Himachal  Union Common Remarks 

Pradesh Terntory 

:?.nd_ Report— 

29 Yes 

5th Report 
- 

778 Yes 

8192 Yes 

6th Report 

7th Report 

29 Yes 

34 “Yes 

38 Yes 

43 Yes 

-46 Yes 

49 Yes 

57 Yes  - 

61 Yes 
- - 

65 Yes 

67 Yes 

69 Yes 

70 Yes 

74 Yes 
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Para Punjab Haryana Himachal TUnion  Common Remr ths 
Pradesh  Torritory 

40 

49 

11 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Bhakra Nangal Project 

Yes 

Bhakra Dam Adminis— 
tration 

Ditto 

Yes 

9th Report 

Yes 

10th Report 

Yes 

Bhakra Dam Adminis- 
tratron 

Yes Yes 

Yes 

Yes 

1%¢h Report 

Yes 

Yes Bhaksz Nangal Project 
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Para Punjab Haryana Himachal Union Common Remearks 

- Pradesh Terntory 

13 Yes Bhakra Nangal Project 

21 Yes Ditte 

23 Yes Datto 

26 Yes Ditto 

27 Yes Datto 

28 Yes Ditto 

30 Yes 

31 Yes Ditto 

34 Yes Ditto 

37 Yes Datto 

38 Yes Datto 

40 Yes Datto 

41 Yes Ditto 

43 Yes Ditto 

44 Yes Ditto 

45 Yes Ditto 

46 Yes Ditto 

50 Yes - Ditto 

53 Yes Datto 

35 Yes Yes Ditto 

57 Yes Yes Ditto 

59 Yes Yes Ditto 

60 Yes Yes Ditto 

61 Yes Yes Ditto 

12th Report 

:{64)62Th° 63whole 12th Report 18 on the Bhakra Nangal High Powered Commuttes s Report. 

13th Report 

14 Yes Bhakra Nangal Project 

15 Yes Ditto 

16 Yes Ditto 

17 Yes Ditto 

25 Yes 

26 Yes 

33 Yes Bhakra-Nangal Project/ 
Punjab State Electricity 
Board 
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Para Punjab Haryana Himachal Umon Common Remarks 
Pradesh Terntory 

4 Yes 

52 Yes - 

59 Yes - 

61 Yes 

65 Yes 

78 Yes Yes 

14th Report - - 

9 Yes 

12 Yes 

13 Yes 

14 Yes Yes - Bhakra Nangal Projecet 

15 Yes Ditto 

17 Yes - 

23 Yes Bhekra Nangal Project 

24 Yes 

25  Yes 

26 Yes 

29 Yes 

15th Reportt 

12 "Yes 

13(m) Yes 

15 Yes 

16 Yes 

18 Yes 

19 Yes  Yes - । 

20 Yes 

23 Yes 

28 Yes 

29 - Yes 

31 Yes 

34 Yes. 

'
 
4
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Para Punmjab Haryana Himachal Umon Common Remarks 

Pradesh  Terrtory 

38 Yes 

16th Report 

4 Yes 

5 
Yes 

6 
Yes 

7 Yes 

8 Yes 

10 
Yes 

11 Yes 

12 Yes Bhakra Nagal Projest 

13 Yes 
Ditto 

14 Yes 
Ditto 

16 Yes 
Ditto 

17 Yes Yes 
Ditto 

18 Yes 
Nangal Dam Administra 

tion 

19 Yes 

20 Yes 

21 Yes 

25 Yes 

27 Yes 

28 Yes 

30 Yes 

33 Yes 

35(1) Yes 

35 Yes 

17th Report 

13 Yes 

14 Yes 

15 Yes 

22 Yes 

23 Yes 

27 Yes 

28 Yes 
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Para  Punjab Haryana Himachal Umon Common Remarks 
Pradesh  Terntory 

29 Yes 

33 Partly 
Pugpjab 

35 Yes 

36 Yes 

38 Yes 

40 Yes Capital Project 

41 Yes Ditto 

42 \ Yes Ditto 

43 Yes Ditto 

4“4 Yes Ditto 

45 Yes Datto 

47 Yes Ditto 

48 Yes Ditto 

49 Yes Ditto 

50 Yes Ditto 

51 Yes Datto 
52 Yes 

53 Yes 

M4 Yes 

56 Yes 

58 Yes 

18th Report 

k] Yes Yes 

6 Yes 

7 Yes 

8 Yes 

9 Yes 

10 Yes 

11 Yes 

13 Yes 

14 Yes 

15 Yes 

16 Yes Bhakra Nangal Project 
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Para Punjab Haryana Himachal Union Common 
R—-m_——-.’—

—__’_—__—_z
—-___—__ema

rks 

Pradesh  Terntory 

17 
Yes Bhakra Nangal Project 

18 Yes 
Ditto 

19 Yes 
Ditto 

20 Yes 
Ditto 

21 Yes 
Ditto 

23 Yes 
Ditto 

24 Yes 
Ditto 

25 Yes 
Datto 

26 Yes 
Ditto 

29 Yes 
Ditto 

31 Yes 
Bhakra Dam Admins 

tration 

32 Yes 
Ditto 

35 Yes 
Pupjab State Electricity 

Board 

37 Yes 

38 Yes 

40 
Yes 

41 Yes 

43 Yes 

45 Yes 

46 Yes 

47 
Yes 

50 
Yes 

(Sccond) 206 Report (Pegpsn) 

81 Yes 

132 Yes 

150 Yes 

157 Yes 

19th Report 

11 
Yes Copsidered on 4th 

f 
January 1967 

12 Yes 
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Para Punjab Haryana Hmmachal Umon Common Remarks 
desh Terntory 

13 - Yes 

14 Yes 

17 Yes 

18 Yes ~ - 

19 Yes 

20 Yes 

21 Yes 

22 कि Yes 

24 Yes - 

25 Yes 

28 Yes 

29 Yes 

32 Yes 

34 Yes Khadi and Village In-- 
dustries Board 

35 Yes 

39 Yes 

40 Yes 

41 Yes 

42 Yes 

43 Yes _ 

44 Yes 

45 Yes 

46 Yes B 

47 Yes 

50 - Yes 

53 Yes - 

20th Report 

4t07 Yes Capital Project 

910 13 Yes Ditto 

14 Partly 
. एड 

15 Yes 
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Para Pupjab  Haryana Himachel Union Common Remarks 

Pradesh  Temtory 

18 Yes 

19 Yes 

. 20 Yes 

21 Yes 

22 Yes- 

23 Yes - 

24 A Yes 

25 Yes 

26 Yes Plectricity Board 

27 Yes Ditto 

28 Yes Ditto 

29 Yes Ditto 

30 Yes Ditto 

32 Yes Drito 

33 Yes 

34 Yes 

35 Yes 

36 Yes 

37 Yes - 

38 Yes 

39 Yes 

40 Yes 

41 Yes Relates to Bhakra Canal 
Admmstration 

42 Yes Ditto 

4 Yes Ditto 

45 Yes Ditto 

46 Yes Datto 

47 Yes Ditto 

48 Yes Ditto 

49 Yes Ditto 

50 Yes Ditto 

51 Yes Ditto 
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Para Punab  Haryana Himachal Union Common Remarks Pradesh  Temntory 

52 Yes 
- Relates to Bhakra Canal 53 Yes 

AdmmDlstltrawnon 

54 Yes 
Relates to Bhakra Dam 
Admnistration 

55 Yes 
- Ditto 

56 Yes 
Ditto 

57 Yes 
Ditto 

61 
Yes 

21st Report 

7 Yes 
. 

8 Yes 

12 Yes 

13 - 
Yes 

14 - Yes 

15 
Yes 

17 
Yes 

18 
Yes 

19 
Yes 

20 - Yes 
21 

Yes 
22 - Yes 
23 

Yes 

24 
Yes 

25 Yes 

26 
Yes 

27 
Yes 

28 
Yes 

29 Yes 

30 Yes 

31 Yes - 

32 - Yes 

33 
Yes | 

34 Yes 

™
o
l
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Para Pupjab Haryana Himachal Union Common Remarks 
Pradesh  Terrrtory 

35 Yes 

36 हि 

a7 Yes 

38 Yes 

39 Yes (Punjab & सका yana) 

40 Yes 

41 Yes 

42 Yes 

43 Yes 

4 Yes 

45 Yes 

46 Yes 

47  Yes 

48 Yes 

49 Yes 

50 Yes 

52 Yes 

54 - Yes 

55 Yes 

56  Yes - 

57 - Yes 

58 - Yo 

59  Yes - - 

60  Yes - - - 

61 - - - Yes 

62 - - - - Yes 

63 - - - - Yes 

एव - - - - Yes 

65 - - - - Yes | 

66 - - Yes ] 

69 - - Yes - - 

7 - Yes - - 

Yes 
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Para Punjab Haryana Himachal Umon  Common Remarks 
Pradesh  Territory - 

73 Yes 

74 Yes 

75 Yes 

76 Yes 

79 Yes 

80 Yes 

81 Yes 

82 Yes 

83 Yes , (Camital Project) 

84 Yes Ditto 

85 Yes Ditto 

86 Yes Ditto 

87 Yes Ditto 

88 Yes Ditto 

90 Yes 

91 Yes 

92 Yes 

93 Yes 

94 Yes 

96 Yes 

97 Yes Relates to Bhakra 
Canal Administration 

/99 Yes Daitto 

100 Ye Ditto 

101 Yes Ditto 

102 Yes Datto 

103 Yes Bhakra Dam Admms 
tration 

104 Yes Ditto 

107 Yes 

108 Yes Punjab State Eleciricity 
Board 

109 Yes 

110 Yes 
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Para Punjab Haryana Himachal Union Common Remarks 
Pradesh Territory 

111 Yes 

112 Partly Partly 
Punjab Haryana 

113 Yes 

114 Yes 

118 Yes 

124 Yes 

ते 125 Yes 

132 Yes 

22nd Report 

4t06 Yes 

7 Yes 

8 Yes 

9 Yes 

10 Yes 

11 and 12 Yes 

1310 21 - Yes 

23rd Report 

4 Yes 

5 Yes 

g 6 Yes 

- 7 Yes 

8 Yes 

9 Yes 

10 Yes 

1 Yes 

12 Yes 

13 Yes _ 

14 Yes - 

15 Yes 

16 Yes 

17 Yes 

18 Yes 

19 Yes 
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Para  Pumjab Haryana Pdennachal Union 
esh Territory 

Common  Remarks 

51 

52 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yer 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

(Punjab Khad: and 
Village Industries Bonrd) 
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Para Punjab Haryana Himachal Union 
Pradesh  Territory 

Common Remarks 

53 Yes 

54 VYes 

56 Yes 

Yes 

24th Report 

11 Yes 

13 Yes 

23 Yes 

27 Yes 

30 Yes 

Yes 

Yes 

Bhakra Canals Administra 
tion 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Dutto 

Dutto 
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Para Punjab  Haryana Himachal Union Common Remarks 
Pradesh  Terntory 

31 Yes 

39 Yes 

49 Yes 

50 Yes 

51 Yes 

56 Yes 

57 Yes 

61 Yes 

62 Yes 

Yes 

Yes 

Yes 

Yes 

Bhakra Canals 
Adminisit 1071 

Ditto 

Ditto 

Yes Ditto 

Beas Project 

Ditto 

Ditto 

Bhtkra Dun 
Administration 

Datto 

Ditto 

Datto 

Dutto 

Datto 

Ditto 

Yes 
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Para Punjab  Haryana Himmchal Union  Conmmon Remarks 
Pradesh  Territory 

63  Yes 

64 Yes 

65 Yes 

66 Yes 

67 Yes (Punjab  State 
Electricity Board) 

68 Yes 

69  Yes 

70 Yes 

71 Yes 

72 Yes 

73 Yes 

74  Partly Partly 
Punjab Haryama 

75 Yes 

76 Yes (Mountaineering 
Institute) 

77 Yes 

78 Yes 

79 Yes 

80  Yes 

81 Yes 

82 Yes 

83 Yes 

84  Yes 

8> Yes 

86 Yes 

87 Yes Printing Press 

83 to Yes Capital Project 

97 

98  Yes 

99 Yes 

100 Yes 

101 Yes 

11824 HV 8 —Govt Press Chd
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